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Compliance Report of Hon’ble NGT order dated 02.02.2022 inthe matter ofRaman
Sharma V/s State of Haryana in Original Application No. 68/2022

1. Background:-

Grievance in the application by applicant Mr. Raman Sharma is regarding
running of 10 DG sets in the green belt of Integrated Residential Colony of
Malibu Town, Gurugram, Haryana by M/S Malibu Estate Pvt. Ltd., Malibu Town,
Sohna Road, Gurgaon(North), Haryana without any approval of Haryana State
Pollution control Board. It is submitted that the builders in the area are flouting
the directions and provisions of C & D Waste Management Rules, 2016 and also
carrying out the construction in violation of the Air and Water Pollution Act.
Despite the refusal of consent to operate by the Haryana state Pollution Control
Board.

Hon'ble National Green Tribunal vide order dated 02.08.2022 has directed as
follows:-

“Having regard to the seriousness of the allegations, it appears necessary to
ascertain the factual position in the matter through a joint Committee of the
HSPCB, SEIAA, HUDA, DFO-Gurugram, and the District Magistrate-
Gurugram(Haryana). The HSPCB will be the Nodal agency for coordination
and compliance. The joint Committee may meet within four weeks and
undertake site visit and look into the grievance. Factual and action taken report
may be furnished within three months by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF.”

2. ComplianceofHon'bleNationalGreen Tribunaldirections:-

In compliance of Hon’ble NGT directions issued vide order dated 02.02.2022, a committee

of following officers was constituted to undertake site visit and look into the grievance and

factual action taken report: -

Sr. No. | Name of Officer & Designation Representative

1. | Ms. Ankita Choudhary, IAS, SDM, Gurugram | District Magistrate, Gurugram

2. | Sh. Rajeev Tejyan, IFS, DFO, Gurugram Forest Department

3. | Dr. R. Baskar, Member, SEAC SEIAA, Haryana

4. | Sh. Mahender Singh Yadav, Executive | HSVP

Engineer, HSVP, Gurugram

5. | Ms. Akansha Tanwar, AEE State PCB(from 22.02.22 to
18.07.22)

6. | MrAparneshKaushik , Scientist B State PCB (from 21.07.22 to
till date)




Observations and Findings: -

Joint committee comprising of representative of District Magistrate,Forest
Department,SEIAAHaryana and State PCBuvisited the site on 09.05.2022 and it was found that
the site under question is a residential plotted colony over an area measuring 204.796 acres
which also includes a group housing component(11.89 acres). Nomination of member by HSVP
was still awaited but site was inspected to avoid further delay.The applicant Sh Raman Sharma
could not be present during site inspection due to his other engagements. The committee
members postponed the site visit in absence of the applicant and nominee of HSVP.

ThererafterA Personal Hearing was given to the applicant Sh. Raman Sharma on 13.07.2022 at
10:00 AM through Video Conference in virtual presence of Joint Committee constituted by NGT
in the matter of Raman Sharma V/s State of Haryana in Original Application No. 68/2022. The
minutes of the Personal Hearing are attached as Annexure A. The constitution of complete joint
committee was finally completed on 24.06.22 and The site inspection by the joint committee was
conducted on 14.07.22 in presence of the Applicant and other residents of the residential colony
and the observations of the committee are listed below:
1) There were 10 no. DG setsinstalled in the residential colony ie 5 nos. in group housing
part, 2 nos. in the corner of the park falling between 14 Mtr wide White wood Road & 12
Mtr wide Malibu Drive Road and 3 nos. in Public Health Services site were found
installed/ placed in the Green belt/parketc in the Malibu Towne, sector 47 and 50
Gurugram.The committee concluded that an Action Taken Report from Town and
Country planning may be sought in this matter.
2) C and D waste in small quantitywas lying in the residential colony which is shown in the
photographs of site visit attached as Annexure B. The applicant submitted that they want
a complete report from MCG regarding disposal of C and D waste generated from
demolition of dispensary site. The permission granted to the M/s Goyal iron steel traders
by MCG for dismantling the dispensary site is attached as Annexure- C and cancellation
of the same is attached as Annexure -D Colly. It was decided that a complete action
taken report in this matter be sought from MCG before initiating any action.
3) HSPCB representative submitted to the applicant that they have already filed a complaint
against Malibu Estate private limited, and its directors in Special Environment Court,
Faridabad for non-compliance and violation of Water Act 1974 and the same is pending.

The Environmental Compensation is under fianalization with the joint committee at head
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ofice HSPCIY The applicant also sabmiied vt the colony his been expandat in 6008

withowt obining Environmental elearance from SEIAA and no action has heen imitrated

with repard to this vielation. HSPCI representative submitted that a complaint against

Malibu Fstate private hmited, and s directors in Special Favironment Court, 1 aridabol

for violmion of EIA notification 20006 is under approval and same would be filed after

vetting procedure however all applicaible actions have been initiated

4 The commitiee jointly coneluded that an action tuken report i the concerned matter mas

be sought from MCG and Town and Countey plamting in this matter

Conclusion and recommendation of Committee: -

1) The District Town Planner aceepted in their report dated 10.08.22 (Anncyure-F)

submitted 1o the committee that all the DG sets are placed m the green arca and thes

have not given any permission for the placement of above said DG sets in the residential

colony and that cognizance of the same has been taken after a complaint wias received

from the applicant in 2021, But till date no further action has been taken in this matter 11

is recommened that directions may be issued 10 the Town and Country plannim,

department for allocation of proper space fo placement of DG sets without curtailment

ol green arca after approval in the layout plan as per procedure and submit Action taken

report within 15 days.

9

2) The MCG report regarding proper disposal of Construction and Demolotion waste 15 still

awaited.IUis recommended that necessary directions may be issued to the MCG o submit

complete Action taken Report regarding disposal of Construction and Demolition waste

by M/s Goyal iron sicel traders and action taken for this non-compliance within 15 days.

3) The joint committee recommended HSPCB o expediate the pending actions against M’s

Malibu Lstate private limited Tor violation of Pnvironmental Laws,

aushil, Scientist B

Akupnsha Tanwar, AFI

HSPC

Rajeey deffhn, 1ES
Divisional Forest Officer

nder Singh Yadav,
HSVP, Exccutive Engineer

Ankita Choudhar.
IAS




Annexure-A

Minutes of meeting held on 13.07.2022 at 10:00 AM through Video Conference of Joint Committee
constituted by NGT and applicants in the matter of Raman Sharma V/s State of Haryana in Original
Application No. 68/2022.

The meeting was held on 13.07.2022 at 11:00 AM through Video Conference. The followings
members of constituted committee attended the meeting:-

S.no Name Designation Nominee

1. Ms Ankita Chaudhary SDM (North) Gurugram District Magistrate,
Gurugram

2. Sh. Rajeev Tejyan, IFS DFO, Gurugram Forest Department

3. Dr. R. Baskar Member, SEAC SEIAA, Haryana

4, Ms. Akansha Tanwar AEE, HSPCB, Gurugram (North) State PCB

At the outset of the meeting Smt. Akansha Tanwar, AEE Gurugram Region (North) welcomed all the
joint committee members and the Applicant Sh. Raman Sharma. He also briefed the committee
members about order dated 28.09.2021 in the matter of Raman Sharma V/s State of Haryana in
Original Application No. 68/2022. After detailed discussion, it was decided that :-

1)

2)

3)

4)

5)

Grievance in the application by applicant Mr. Raman Sharma is regarding running of 10 DG
sets in the green belt of Integrated Residential Colony of Malibu Town, Gurugram, Haryana
by M/S Malibu Estate Pvt. Ltd., Malibu Town, Sohna Road, Gurgaon(North), Haryana without
any approval of Haryana State Pollution control Board. It is also submitted that the builders
in the area are flouting the directions and provisions of C & D Waste Management Rules,
2016 and also carrying out the construction in violation of the Air and Water Pollution Act.
Despite the refusal of consent to operate by the Haryana state Pollution Control Board.

Applicant submitted that DTP has given no objection to two number of DG sets installed in
the park but not given any permission for the same. He submitted that no space was given
for installation of DG sets by builder.

Applicant submitted that 10,000 cubic metre tonnes of C & D waste has been generated
after demolition of the dispensary site and the same has been disposed illegally. The
committee members said that at present the waste could not be located in the residential
colony. He Submitted some photographs of 2020 to the committee members.

HSPCB representative submitted that they have already filed a complaint under Water Act,
1974 in Special Environment Court Faridabad against Malibu Estate private limited and it’s
directors, after taking into cognizance that STPs already installed in the residential colony
were not working properly and are under capacity.

Sub-divisional Magistrate concluded the meeting and fixed the date of site inspection to be
14.07.22 and also recommended that the concerned Officer from Town and Country
planning should also join the site inspection along with the Committee members and the
Applicant.

Meeting ended with a vote of thanks to the Chair.
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Annexure-C

hnt Commissiones (146)
N2ad Nwgam, Gurugram

Ms Goval Iron Steel Traders
S T3 eB, Nangal Raya
New Delv 1100016

WOMOG I (MQY 20200 131 Deted ."/0 ’/"‘f‘h
©ITTHINg of Dispensary Site at Plot No. 47-50, Sector-47/50 - Self disposal of CBD Waste.
Wils

reference 1o the subject mentioned ebove, It Is to Inform you that your request for
T STANLING of dispensary site at Plot No. 47-50, Sector-47/50, Gurugram has been accepted
*7 17e f3llowing terms and conditions: -

- 21 the time of dismantling of dispensary you will follow the rules and regulations as
::::l:;&:umm & Demolition Waste Management Rule - 2016.

ot cm' Medsure mentioned in the Guidelines on Dust Mitigation Measures n

i fuction and Construction & Demolition Waste issued by Central Pollution

~Eniral Board, Minstry of Environment, Forest and Climate Change, Government of India.

:’
JOI"Q ssioner (Hq)

Nagar Nigam, Gurugram

h3. MCG/IC-(HQ)/20207 T3F .

"%y 'urmarded to:

i ¥/ Pregat Al histyral Resources Pwi. g

= Infor
i PR te,

#1TMC and ADMC, Nagar Nigam Gurugram




M< 6\ CORFORATION Annexure-D colly
of GURUGRAM

NURTURING GURUGREAM

From
Assistant Engineer-SBM,
Municipal Corporation,
Gurugram.

To
M/s Goyal Iron Steel Traders,
K-73/68, Nangal Raya,
New Delhi.

Memo No.MCG/AE(SBM)/2021/)9 Dated: 02.12.2021
Subject: Regarding providing of details of dumping and re-use of C&D waste.

With reference to the subject cited above, a permission was granted to your firm
for reuse of C&D waste vide office memo no. MCG/IC(HQ)/2020/731 dated
29.09.2020 with the condition to follow the laws and rules applicable for
management, transportation and processing of C&D waste. Due to violating the
conditions, the permission had been cancelled vide memo no. MCG/EE-
SBM/2021/38148 dated 30.11.2021.

2. Keeping in view of the above, you are hereby directed to submit details of the
site where the C&D waste was transported/dumped. The detail of re-use of C&D
waste alongwith details of method of disposal be also submitted to this office
otherwise action as per Construction & Demolition Waste Management Rules,

2016 will be initiated against you.

for Assistant Engineer-SBM,
Municipal Corporation,
Gurugram.

Endst No. MCG/AE(SBM)/2021/ 09 Dated:02.12.2021

A copy of the above is forwarded to the following for information please:
1. Joint Commissioner (HQ), Munidipal Corporation, Gurugram.
2. PA to CMC/AddI.CMC-IV/AddI.MC, Municipal Corporation, Gurugram.

for Assistant Engineer-SBM,
Munidpal Corporation,
Gurugram.



Submitted for further orders please.
Addresse:jc3

Note:2
Approved as proposed
Addresse:iec.sbm
Note:3

Letter for approval issued to the organisation

Note:4

The File has been transferred to 'sbm’, for further n/a please.

Addresse:sbm

Dr. Harbhajan

iec.sbm

Swachh Bharat Mission(SBM)
MCG

28-Sep-2020 17:45:26.807

Hariom Attri

jc3

Joint Commissioner

MCG

29-Sep-2020 12:56:42.907

Dr. Harbhajan

iec.sbm

Swachh Bharat Mission(SBM)
MCG

29-Sep-2020 13:37:30.567

E-office Supervisor

iec.sbm

Swachh Bharat Mission(SBM)
MCG

10-Nov-2021 16:40:11.497



Note:d

The File has been transferred to 'sbm’, for further n/a please.
Addresse:sbm E-office Supervisor
iec.sbm
Swachh Bharat Misslon(SBM)
MCG
10-Nov-2021 16:40:11.497

Note:5

This matter is not related to this office , so it is requested to you please send it to the

concern .
Addresse.ee.sbm Rakesh Joon
sbm
Swachh Bharat Mission(SBM)
MCG
11-Nov-2021 10:36:48.28
eoffice.mcg.gov.in:8080/egov_prod/white_hall/notes/PrintNotesFrame.jsp 12
12/6/21, 1:58 PM List Print Notes

Note:€
As discussed.
Addresse:jchq Sunder
ee.sbm
Exacutive Engineer
MCG
22-Nov-2021 16:50:13.07
Note:7

Permission of re-use of C&D waste was granted lo M/s Goyal Iron Steel Traders o manage the CAD wasle and lo avoid increase in the quantity of
C&D Waste In the city. Such permission was granted to M/s Goyal Iron Steel Traders with the condition, that he shall follow the laws and rules
applicable to the management, transportation and processing of C&D waste.

Whereas it has been observed that M/s Goyal Iron Steel Traders has neither given a satisfactory response in the malter nor has turned up despite the
Issuance of SCN o him after a complaint dated 27.10.2021 with regard 1o the violation of the terms and conditions of parmission granted to him.

Facts of the complaints have been got verified through the field stafl. As per office report daled 30.10.2021 given by JE (Field staff), M/s Goyal Iron
Steel Traders has violated the terms and conditions of the permission for the reuse of C&D waste and provisions of C&D Waste Management Rules.

Therelore, the permission granted to M/s Goyal Iron Steel Traders for reuse of C&D wasle is hereby withdrawn with immediate effect with a direction lo
EE{SBM) to take necessary action against M/s Goyal Iron Steel Traders under C&D Waste Management Rules and further (o issue Show Cause Nolice
to the concerned field official qua delay in reporting the matter in time to the office.

The above directions may adhered to sirictly.
Addresse.ee.sbm Harlom Attri
icha
Joint Commissioner
MCG
22-Nov-2021 17:14,56.137
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To
M/s Goyal Iron Steel Traders,
K-73/68, Nangal Raya,
New Delhi.

Memo No.MCG/AE(SBM)/2021/)9 Dated: 02.12.2021
Subject: Regarding providing of details of dumping and re-use of C&D waste.

With reference to the subject cited above, a permission was granted to your firm
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otherwise action as per Construction & Demolition Waste Management Rules,
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2. PA to CMC/AddI.CMC-IV/AddI.MC, Municipal Corporation, Gurugram.
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Submitted for further orders please.
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Note:d

The File has been transferred to 'sbm’, for further n/a please.
Addresse:sbm E-office Supervisor
iec.sbm
Swachh Bharat Misslon(SBM)
MCG
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12/6/21, 1:58 PM List Print Notes

Note:€
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F‘ __4sub Divisional Officer (C), Gurugram / ‘{ﬂ/
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E-Mail:- sdmgurugram{@gmail.com

a9 9
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File No.HSPCB-260001/28/2022-Region Gurugram North-HSP

CB
/3512022
701 W

Regional Office, Gurugram (N)

Haryana State Pollution Controt Board
Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com

Dated:01.07.2022.
o, "
11 Ms. Ankita Choudhary, |IAS

SDM (North), Gurugram, (Member of Committee as representative of
DC, Gurugram )

Email:- sdmggn26@gmail.com

g2 o

D;lr\j I‘J Oesninsn

Datedl.ccneeeemneees

Sh. Rajeev Tejyan, IFS 2 /Readei/IRC/DLE/E

Forest Department, Gurugram, {Membér of
Committee) Email:-

dfogurgaoni@gmail.com

3L Dr. R. Baskar, Member (Member of Committee as representative of SEIAA,
Haryana )
State Expert Appraisal
Committee, Bays No.
55-58, Prayatan
Bhawan, Sector-2,
Panchkula

Email:- roaskar@ignou.ac.in

4.

Sh. Mahender Singh Yadav, Executive Engineer (Member of Committee as
representative of HSVP)

HSVP, Division No. VI, Gurugram
Email :- xenhsvp6ggm@gmail.com

\}" Ms. Akansha Tanwar, AEE (Member of Committee as representative of
~ HSPCB & Coordinator with concerned Members/Departments)

(L¢ i} - Gurugram Region (N)

Sub:

Action taken report regarding OA No. 68/2022 titled as Raman
Sharma Applicant Versus State of Haryana.

—

JE— e

Pk %
Ref: This office letter dated 06.05.2022.

Kindly refer to the subject noted above, it is intimated that you were
requested to submit the action taken report by 10.05.2022 regarding OA No.
68/2022 titled as Raman Sharma Applicant Versus State of Haryana. The applicant
has also moved contempt application before Hon'ble NGT, New Delhi.

Keeping in view of above, it is therefore again requested that the
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File No.HSPCB-260001/28/2022-Region Gurugram North-HSPCB

action taken report in the above said matter may be submitted to the undersigned,

so that the same could be filed before Hon'ble Tribunal well before next date of
hearing i.e. 29.07.2022.

PR

Regional Officer,
Gurugram Region (N)
CC:-

A copy of above is forwarded to the followings:-

1. Sh. Anil Grover, AAG, Haryana at Hon'ble NGT, New Delhi.

2. The Chairman, Haryana State Pollution Control Board, Panchkula.
3. The Deputy Commissioner, Gurugram.

4. The CTM, Gurugram.
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Readey/MRC/DLLE = o
District Town Planner, Gurugram (Planning) 3&% R \
DEPARTMENT OF TOWN AND COUNTRY PLA NNING
HUDA Office Complex, Sector-14, Gurugram
Tel No.: 0124-2320573,

E-mail: dtp6.gurugram.tcp@gmail.com p—
e Memo No: DTP(G)/ 2022/ &7 34
To

Sub Divisional Magistrate, Gurugram - cum -
Member of Committee as representative of
Deputy Commissioner, Gurugram.

Subject:- O.A. No. 68/2022 titled as Raman Sharma Applicant Versus State of Haryana.

Reference:-  Your good office Letter dated 18.07.2022 (copy enclosed), received in this office on

20.07.2022.

With reference to subject cited above, it is intimated that the 10 nos. of D.G. sets i.e. 5
nos. in Group Housing part, 2 nos. in the corner of Park falling between 14 Mtr. wide White Wood
Road & 12 Mtr. wide Malibu Drive Road and 3 nos. in Public Health Services site found
installed/ placed in the Green Belt/Parks etc. in the Malibu Towne, Sector-47 & 50, Gurugram
during the joint site inspection dated 14.07.2022 conducted by the Committee consisting of
concerned officers of HSPCB (Nodal agency for co-ordination and compliance of Hon'ble NGT
orders dated 02.02.2022); SEIAA; HUDA; DFO, Gurugram and District Magistrate, Gurugram
(Haryana), have also been mentioned in the revised Layout Plan bearing Drawing No. DTCP-5626
dated 28.09.2016 (copy enclosed) of the residential plotted colony namely Malibu Towne,

& 50, Gurugram, which was in-principally approved vide Directorate Memo
07.03.2019 (copy enclosed)

Sector-47
No. 6680 dated
s except the above mentioned 2 nos. D.G. sets placed in the corner of Park
falling between 14 Mtr. wide White Wood Road & 12 Mtr. wide Malibu Drive Road. However, itis

pertinent to mention here that only the area alongwith location of aforementioned D.G, sets at 3 nos

of locations has been shown in the said in-pri.mipally approved Revised Layout Plan however, the

numbers of D.G. sets placed at respective location is not mentioned overthere, Moreover, due to
colonizer’s non-compliance of the conditions imposed vide said in-principal approval, the fina]
approval of the aforesaid in-principally approved revised Layout Plan was refused vide Directorate
Memo No. 17408-11 dated 22.08.2021 (copy enclosed). Hence, it is clear from the afor

: ementioned
(acts that no permission/NOC has been granted by the Department for :

Placement
4 D.G. sets in Malibu Towne, Sector-47 & 50, Gurugram, of aboye

mentione




Furthermore, taking cognizance of the complaint (containing 83 I'l.C'S- of issues) |
16.03.2021 of Sh. Raman Sharma, the aforesaid colony was jointly inspected by .ﬁeld officials o
office in co-ordination with field officials of DTP (Enforcement), Gurugram office and. the detaileg
site inspection report mentioning the deviations/variations/violations observe'd du.nng said site
inspection was sent to Senior Town Planner, Gurugram Circle, Gurugram vide this office Memo No,
8077 dated 18.08.2021 & 9455 dated 17.09.2021 (copies enclosed) alongwith the endorsement to the
Directorate & DTP (Enforcement), Gurugram respectively for information and necessary action
accordingly. Your kind attention is also drawn towards the fact that DTP (Enforcement), Gurugram
has also been requested vide this office Memo No. 6168 dated 01.07.2021 followed-up with
Reminders-I & II bearing Memo Nos. 8914 dated 06.09.2021 & 12322 dated 23.11.2021 (copies
enclosed) respectively for taking necessary action on the issue raised at Sr. No. 68 (Unlawful
placement of DG sets in Green Belts and STPs in Public Parks) of the complaint dated 16.03.2021 of
Sh. Raman Sharma. The above report alongwith relevant supportive enclosures, is being forwarded
herewith for your kind perusal and further necessary action please,
DA/ As above, . -3
District Town“l/"'}ﬁner,
Gurugram.

Endst. No. Dated:
A copy of the above is forwarded to the following for information & necessary action
please:-
1. Senior Town Planner, Gurugram Circle, Gurugram.
2. District Town Planner (Enforcement), Gurugram.
3. Regional Officer, Gurugram (North), Haryana State Pollution Control Board,

/

District Town Planner,
Gurugram,
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Malibu Estate Pvt. Ltd.,
38 DDA Commercial Complex, 1
Kailash Colony extn. (Zamrudpur)

/ New Delhi -110048.. |

i A L g ot cry 1
Gurugram - Malibu Estate Pvt. Ltd.
.. Your letter dated 03.10.2018 and PSTCP memo no. Misc-2157/7/16 12006-27¢p
™ 16d 28.01.2013 on the subject cited above.,
with reference to the revision proposed in the layout plan and the detailed
of proposed revision along with justification thereof has been considered by this
W ’ .pﬂwplﬁlwrWii for the safd revision in layout plan for the purpose of inviting
o ﬁj:’;;ﬁz;dated 28.01.2013 {s granted on the following conditions:-
iﬂ‘w . you ‘shall invite objections from the general public regarding the saig
i n;:nument- in the layout plans through an advertisement to be fssued in at least
w.nf.m'e- following daily newspaper i.e. Times of India, Hindustan times, Indian
grgress, The Tribune, (English) Dainik Jagran, Daink Bhaskar and Hindustan (Hinds)
m‘ﬂde circulation, within a p_cﬁod__ ©of 10 days from the issuance of approval.
gach existing allottee shall also be m!m about the proposed revision through
regitered post with a copy endorsed to District Town Pianner, Gurugram in case of
evised layout plan within two days from the advertisement as per (2) above clearly
indicating the last. date for submission of objection. A certified (ist of all existing
sllottees shall also be submitted to District Town Planner, Gurugram,
That you shall submit certificate from concerned District Town Planner abo
the revised layout plan showing changes in the carlier approved plan on
of the licencee.
A copy of the earlier approved layout plan and the revised layout plan being

approved in principle shall be hosted on your company’s website and site office for
information of all such general public,

To display the revised layout plan showing changes from the a
yoursite office.,

Tat e allottees may be granted 30 days time to file their obj
of Disukl'. Town Planner, Gurugram. During this 30 days period the original layout
ﬂ"_"‘ (i as the revised layout plan shall be available h tne office of the colonizer

® well in the office of District Town Planner, Gunigram for reference of the
general plalic, '

ut hosting
the website

PProved layout plan at  «/4

ections in the office

The abjections receiv a3t any, shall be examined by the office of District Townp””™
ianner, Gurugram and report shall be forwarded to DTCP, Haryana, Aer oivire an
"rtunity to the coldnizer to explein its pesition in Lthe matter, the DT
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DIRECTORATE OF
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5CO-71-75, SECTOR. 17. LANNING, HARYANA
0172-2548475; Tel.: 01 TOR-17-C, CHANDIGARH,

Tel"F'x' Webstie 72-2549851, £-mail: l.:pharymu?o'mlll.mm

m!smonnmw 46R0 Dated:.__ O 9--03_-;)
Malibu Estate Pvt. Ltd., '
38 DDA Commercial Complex,

Kaflash Colony extn. (Zamrudpur)
/ New Delhi <110048.., '

roval of revised Layout Plan for setting up of Residential Plotted ¢
w""' thf area measuring 204,796 acres namely “Malibu Towne" in s“m‘:??ﬂr& fg;
Gurugram - Malibu Estate Pvt. Ltd.

.. ‘Your letter dated 03.10,2018 and PSTCP memo no. Misc-2157/7/16/2006-27cp
ll""#. dated 28.01.2013 on the subject cited above,

with reference to the revision proposed in the layout plan and the detailed

+ of proposed revision along with justification thereof has been considered by this

,,la""" principle approval for the sald revision in layout plan for the purpose of inviting

it ﬁfp:l-l-c; dated 28,01.2013 is granted on the following conditions:-

8 ¢ you ¢hall invite objections from the general public regarding the said
ment in the layout plans through an advertisement to be issued in at least
of the following daily newspaper f.e. Times of India, Hindustan times, Indian

oress, The Tribune, (English) Dainik Jagran, Dainik Bhaskar and Hindustan (Hindi)

wmg circulation, within a pg_ﬂod of 10 days from the issuance of approval.
m',ﬁ,ung allottee shall also be informed about the proposed revision through
m‘ﬂ"‘d post with a copy endorsed to District Town Planner, Gurugram in ¢ase of
revised layout plan within two days from the advertisement as per (a) above clearly
dicating the last date for submission of objection. A certified list of all existing
sllottees shall also be submitted to District Town Planner, Gurugram,

That you shall submit certificate from concerncd District Town Planner about hosti ng
the revised layout plan showing changes in the carlier approved plan on the website
of the licencee.

A copy of the earlier approved layout plan and the revised layout plan being

approved in principle shall be hosted on your company’s website and site office for

infarmation of all such general public, ,

To display the revised layout plan showing changes from the approved layout plan at  +'™

yoursite office.

Tht the allottees may be granted 30 days time to file their abjections in the office
ofhsr.rir Town Planner, Gurugram. During this 30 days period the original layout
planxs wll as the revised layout plan shall be &vailable 1A the office of the colonizer

# ey in Lhe office of District Town Planner, Gury

Igram for reference of the
general plhlic. :

The obj -

Ihe objections receiv rf'}f any, shall be cxamined by the office of District Towne””™
ahner, Gurugram and_report shall be forwarded to DTCP, Haryana, Aer uivirg an

I 1 ” :
"lrtunity_ro the coldmizer to explein its position in the matter, the DTCR, Harydna,



-."“"-1- ‘-'."-
E D feotd,

i within 2 mollu of 90 days fr&h\w issukricd of thradverﬁg,mem. -
make amendments r the layout plan, which shall be binding upon ye,, = “ttig, "
N That you m.{l':ubmit a report clearly indicating the objection if any, (eCoiyeg
frorm the general public and action taken thereof alongwith undertaking , u::'““
that the rights of the general public have not been infringed, and thay . %;: ‘\

on the changes in location of the green space has been recelved from ‘w —
public, "\ | | |

] That you shall not give the advertisement for booking/sale of plots apg -
ook afy plet in the applied area till the final approval of revised layoug gy "

Thereafter, “Final" approval of the “Provisional” layout plan wiy) b,

after examination of the cbjections, 1t any received fn this regard from t"'m;:
Public/existing altuttt‘u within 30 days after issuance of communication as ang ""Q\N

by you.

| | .
approved in-principle and public notice for the purpose of tnviting objections alag .
notice for nviting abjections is enclosed for further necessary action,

DA/As above .
District '! é-% " Ky
; For Director, Town &mmm
! Haryana, Chapgret
Endst. No. ZP-5-Vol-|V/SD{DK)/2019/

A copy is forwarded to the District Town Phr?ﬁ:l:fgml

of the provisional revised layout plan, At the end of thirty days period from the :

advertisement seeking objection you are requested to ascertain that all 2
have been served the trformatian atiout revision in ajout'plan and certifieg e
revised layout. plan'showing changes n the earlier appraved plan-on the w:h
licensee. The revised layou: plan shall be'made avalable for general viewing o you
during the said observation period. Any objections re :

notice may be forwarded to this office along with your commenits on the same to
decision on the matter:- -
DA/As above'

(Nar
District Town Planner
| For Director, Town & Country

Haryana,

Endst. No. ZP-5-Yol-IV/SD(1)K)/2019/ Dated:~
A copy 1s farwarded to Nodal Officer, Website Updation alongwith scanned |
provisional revised.layout plan in CD format with a request to host the list of such rev
layout plan mentioning the name of the licensee, licence number, sector number me.(
of earlier approval and date of insprinciple approval on the website of the Department. 4

expiry of the thirty days pariod the name of that licensee will be removed from this list
additional case if any shou'd be added.

DA/ As aove. [
- Wi gy b e

District Town "'-Wﬂ.l
For Director, Town & Count®y i“;
) Haryana, ("]

———
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District Town Planner, Gurugram (Planning)
DEPARTMENT OF TOWN AND COUNTRY PLANNING
HUDA Office Complex, Sector-14, Gurugram,

Tel No.: 0124-2320573,

E-mail: dtp6 gurugram.tcp@gmail.com

7 Memo No: DTP(G)/2021/ 3077
Dated: |3}03 }_2&2]

Senior Town Planner,
Gurugram Circle, Gurugram.

Subject:- Allegations alleged by Sh. Raman Sharma (the complainant) regarding the issues
being overruled/unheard/not written in the site visit report submitted by the
Committee constituted for site inspection of Malibu Towne & objections raised
during the meeting held under the chairmanship of Senior Town Planner,
Gurugram Circle, Gurugram on 16.03.2021, decision taken in the said meeting
dated 16.03.2021 and the issues raised by complainant vide e-mail dated 16.03.2021.

Reference:-  E-mails dated 04.04.2020, 19.08.2020, 01.01.2021, 04.01.2021, 05.02.2021, 11.02.2021,
- 22022021, 16.03.2021, 10.04.2021, 13.04.2021, 15.04.2021, 20.04.2021, 23.04.2021,
28.04.2021, 05.05.2021, 09.05.2021, 11.05.2021, 03.06.2021, 08.06.2021, 23.06.2021,
26.06.2021, 02.07.2021, 08.07.2021, 24.07.2021 & 11.08.2021 (addressed to your good
oiﬁmnlso)o!Sh.RamanShamudmgood office e-mail dated 26.03.2021,
01.09.2020, 10.05.2021, 26.05.2021, 06.07.2021, 15.07.2021 & 22.07.2021, your good
office Memo No, 1898 dated 09.04.2021 & 3055 dated 06.07.2021, Endst. No. 3302
wnwm&mmnmemNamawawm & 3699

With reference to the subject cited above, it is intimated that
issues raised by Sh. Raman Sharma vide above referred e-mails dated 04.04.2020, 19.08.2020
02.01.2021, 04.01.2021, M.MI, 11.02.2021, 22.02.2021 and for compliance of the Orders of Hon'bl;
Court of Additional District Judge, (Senior Court) of Sp Ashwani

taking cognizance of the




&/

Thereafter,
goodsaefto discuss the fssues raised by Sh, Raman Sharm® -
Committee constituted for inspection of Malibu Towne, Sector-47,
Meeting dated 16.03.2021 were received vide your good office e-mail dated
" were examined and observed that the action was required to be taken by this office as well as other
offces s, In compliance of Minutes of Meeting dated 1600.2021 (Annexure A-1) the necessar
action was taken by requesting the concerned Departments/Offices ie. Director, Environment &
Climate Change, Haryana, Panchkula; Reglonal Officer, HSPCB, Gurugram - Executive Engineer-Il
HSVP, Gurugram - Executive Engineer, Public Health Engineering Department; Malibu Estate Pvt.
Ltd; Superintending Engineers (Operations), DHBVN, Gurugram; Malibu Estate Pvt. Ltd. and
Regional Officer, HSPCB, Gurugram vide this office Memo No. 614649 dated 01.07.2021, 6150-53
dated 01.07.2021, 615456 dated 0107.2021, 6157-58 dated 01.07.2021, 616163 dated 01.07.2021 &
6164-65 dated 01.07.2021 respectively for submitting the requisite reports on various issues related
to them. However, a site inspection by this office was required to examine the issues raised by the
complainant, The list of such issues alongwith site report on the same is being given as under:-
Sr. | Decision faken In Meeting dated | Site report/ comments of this offie.

a meeting dated 16.03.2021 was held under the the chmm},:.___:? A
the site report submy,,,
Gurugram. The M;: ) ) :
26.03.2021. The sary,

No. |16032021 regarding the action
required to be taken by this office on
the issues raised by the complainant

1 To inspect the township of Malibu

l. A security room measuring approx. 2.55 Sqm. has

Towne, Sector47 & 50, Gurugram
consisting of Residential Plotted
Colony measuring area 204.79 Acres
incduding GH.  Component
measuring area 11.89 Acres and to
verify the status of unauthorized
construction (in the form of toilets &
guard rooms) raised over the site
without prior permission/approval
of Building Plans from the
Department (Sr. No. 2 of MoM dated
16.03.2021).

been constructed in the park/open space falling
between the various units of EWS Block.

A security room measuring approx. 16.05 Sqm.
has been constructed in the comer of park,
opposite to the Primary School (1.09 Acre).

iL

To verify the status of D.G. sets
whether placed/installed in green

L In this regard, Regional Officer, HSPCB,
Gurugram has been requested vide this office

areas/open space of the sakd Memo No. 6164-6165 dated 01.07.2021,
licensed colony (Sr. No. 5 of MoM |  il.  Further, during the site inspection, it was found
dated 16.03.2021). that a D.G. set over an area measruing approxJ( & §
8.0 Sqm. has been placed in the park falling on 12/ == &=
“ Mtr. wide Starwood Road and 2 No's DG. sets | &
i over an area measuring approx. 99.00 Sqm. }uvp."‘ wy
s been placed in the corner of park falling between | =
,d?}; the 14 Mtr. wide Whitewood road and 12 Mtr| *
el wide Malibu Drive road.
3 To examine the requirement of In the approved Layout Plan, a site of 248 Acres .
F Community Centre w.rt policy for Club has been approved by Directorate as per .
E
L} g. _--_---—/

'.4 - — — - e ————————— l_""'
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¥/ grant of lcense/approval of Layout

P‘fmm applicable at the time of

Plan (St. No. 10 of
wmamy, MM dated

prevalling norms. Part OC of the Club bullding

stands granted by Clrcle office vide Memo No.
4355 dated 22.06.2009.

To examine the

Occupation Certificate as on date

©r. No. 11 & 13 of M
16.03.2021). oM dated

The condition of the Club could not be
ascertalned as the same has been sealed by Fire
Department.

Part OC of the Club House Building stands
granted vide Clrcle office Memo No. 4355 dated
22.06.2009.

The Nursery School site being run in
the name of GD. Goenka Public
park/ green space behing the school
building (Sr. No. 15 of MoM dated
16.03.2021).

As per approved Zoning Plan bearing drawing
No.Pch%-xsaa dated 14.07.2008, plot no. 1 of

E/8, adjoining

been amalgama

to the sald nursery school site has
ted in the plot of Nursery School

(NS-7, measuring area 0247 Acres). But, the same
has been shown as a separate plot in the
approved revised Layout Plan bearing drawing
No. DTCP-1458 dated 31.01.2008.

To examine the status of land falling
under the Service Road whether
transferred/handed over to the

Govt/Department or not and to
upload the same on the e-portal of

land inventory, if required (Sr. No.
16 of MoM dated 16,03.2021).

~ Guru

The colonizer was directed vide this office Memo
No. 6154 dated 01.07.2021 to provide the status of
the land falling under the Service Road, whether
transfer/handed over to the Govt,/Department.
In reference to the same, the colonizer vide letter
dated 20072021 (Annexure-2) has informed that
they have already applied/ intimated to the
Commissioner, ~ Municipal ~ Corporation, .
and Sendor Town Planner, Gurugram
vide letter dated 24022016 & 17.05.2016
respectively for handing over the same to the
GovtDepartment.

To inform the  concemned
Department/Authority for taking
necessary action against illegal
disposal of sewage in the licensed
colony (Sr. No. 18 of MoM dated
16.03.2021).

Regional Officer, HSPCB & Executive Engineer,
HSVP, Gurugram & Executive Engineer, Public
Health Department, Gurugram have been
requested vide this office Memo No. 6150-52
dated 01.07.2021 to take immediate necessary
action regarding the same, but the report is still
awaited.

To examine the issue of Dispensary
bullding (OC stands already
granted)  demolished  without
permission of the Department (Sr.
No. 20 of MoM dated 16.03.2021).

The revised Building Plan for said Dispensary
site measuring area 1053 Acres has been
approved /sanctioned in favour of M/s Malibu
Estate Pvt, Ltd. vide your good office Memo No.
192 dated 18032015 and the Occupation
Certificate for the same was issued vide your
good office Memo No. 7350 dated 19.09.2018.
The complainant vide e-mail dated 15.04.2021 &
16.04.2021 attached a letter of Malibu Estate Pvt.
Ltd,, which has been addressed to Malibu Estate
Dispensary Pvt, Ltd. vide which the explaination
regarding permission for demolishing the
Dispensary Building and the name of competent
authority/concerned Department who granted
the permission to do so, has been sought.
However, this office was not aware of the said




aid e-mails date.
eceiving of afores
Hll the '1 21

facts

'15.0‘-2021 &“ 4 date.. the lf)nljspensia:}yd ss;z;ads.
owever, ¢ opinion © ce,
® 1zl‘ll‘.l'\llm.l\'led at llte;t::;’ l[;:‘ !of obtaining approval
fhwre BY e guﬂon of such slt':h l:y“ tfff;
regarding A€ S, also apprised th
flcant, Further: for granting

[\ \A
m:;mpe!:?; nmﬂ::mll for such kind of | .‘
vironm e “Cudet:“t::e:lell ated at the
{ssue is requ e
T e T I b abo It (L
license, as the builder has now mlCﬂnleﬂ? Ammmmn}fowcnwow HSPCBI
applied for the same and why Good dated 02.09.2020 ( o e
Earth Mall has submitted plans for has refused the consen o s of o
environment clearance (St. No, 21 of Prevention & Conttlol t:nﬂ . i
MoM dated 16.03.2021) under Section 21 of Alr (Prevention Contro
Pollution) Act, 1981,

Besides this, Sh. Raman Sharma vide above referred e-mail dated 16.03.2021

(Annexure-) raised 83 no's of issues, which was further followed by the complainant’s regular
other e-mails under reference. The same were examined and the concerned Departments/ offices i.e.
Director, Town & Country Planning, Haryana; District Town Planner (Enforcement), Gurugram;
Administrator, HSVP, Gurugram; Superintending Engineers (Operations), DHBVN, Gurugram;
Sendor Town Planner, Gurugram; Director, Environment & Climate Change, Haryana, Panchkula -
Director, Fire Services, Haryana, Panchkula - Commissioner, Municipal Corporation, Gurugram -
Regional Officer, HSPCB, Gurugram - Hydrologist, Ground Water Cell, Gurugram; Malibu Estate
Pvt Ltd; Sh. Raman Sharma (the complainant) and District Registrar, Firms & Societies, Gurugram
were requested vide this office Memo No. 6166-67 dated 01.07.2021, 6168-69 dated 01.07.202t, 6{';0-
71 dated 01.07.2021, 6172-73 dated 01.07.2021, 6174 dated 01.07.2021, 6175-80 dated 01.07.2021, &E?l- '
82 dated 01.07.2021, 6183-34 dated 01.07.2021 & 6185-86 dated 01.07.2021 respectively to i ﬁ‘tﬁ : b
same and fo take immediate necessary action; thereafter, to send the Action Taken Report d&ﬁ o |
your good office under intimation to this offce - "

Apart from above, your good office vide Minutes of Meeting dated 16.03 -

directed this office to d i ¥
aE e emnrcateme total area of the colony and to verify the existing status of the
‘.t various irregularities in terms of deviations/variations in size of plots gﬁ%pm
Spaces efc, vis-a-vi i
iy Vis-a-vis the approved Layout Plan & Zoning Plan of the colony. It is relevant %’S\ﬁm
€ that M/s MEPL vide Jetter dated 16.06.2021, g&i"iﬁ‘

lPPlclcu:ion for issuance of Occupation Certificate of
» Gurugram, also submitted the Demarcation Pl

while requesting for considering ..ﬁ\e;reﬁuﬁst



ingly, the licensed colony was inspected by the field officials of this office and the said
tion Plan has been examined/ verified vis-a-vis the site situations as well as the approved

Revised Layout Plan bearing drawing No. DTCP-1458 dated 31.01.2008 & Zoning Plan bearing
drawing No. DTCP-1638 dated 14.07.2008 of subjected licensed colony. The comments w.r.t the issues

 raised by the complainant are given as under:

Sr.

. Issues raised by the complainant
o.

vide e-mail dated 16.03.2021,
verbally communicated during site
inspection dated 02012021 &
complainant's e-mail dated
04012021  received through
Directorate memo dated 13.07.2021
mentioned under reference.

Site Report regarding _
Demarcation Plan submitted by M/s MEPL Ltd. vis-a-
vis site situations as well as Layout Plan and Zoning

examination/ verification of

Plan of Malibu Towne, Sector-47 & 50, Gurugram.

A Verification of the overall outer
dimensions of the township,
dimensions of internal circulation
roads, dimenision of typical,
radial/curvi-linear  sides  of
plots/roads of the township
(issues raised by complainant
verbally during the site inspection
dated 02.01,2021 carried out by the
committee constituted for the

1 Verification of overall outer dimension of the
township is not feasible due to the construction
raised in the surroundings.

i Dimensions of some internal circulation roads
were checked and found correct at site except
variations upto 10 centimetres.

fii Dimensions of typical radial/curvi-linear sides
ofplols&roadscouldmtbemeasureddne to

the absence of requisite necessary
machinery/equipments ie. total station

rastas, if any, in the said colony
(issues raised by complainant
verbally during the site inspection
dated 02.01.2021 carried out by the
committee constituted for the

purpose)

Purpose) survey/Plane Table Survey etc. in the office.
Details Blockage of | 9, 1 No. of 12 Mtr. wide Whitewood Road in E-
internal circulation roads/revenue | ¥  Block has been blocked with a brick wall

(approx. height 7 Feet).

Illegal /unauthorized construction
raised at various locations, if any,
in the said colony (issue raised by
complainant at Sr. No. 10)

The illegal/unauthorized construction raised at
various locations in the colony (shown/marked
on the Demarcation Plan) is mentioned as
under:-
‘V'Iheparkspaceinthz‘ﬁwsmockhasbem
encroached by the local residents whose
adjoins to the boundary wall of EWS
Block, in the form of residential structures for
tenants and shops.
fl. A security room measuring approx. 2.55 Sqm.
has been constructed in the park/open space
fnl]ingbehveenthe\mlousunltsofﬁws
" Block.
i A Samadhi measuring approx. 18.02 Sqm. has
been constructed in the park/open space

falling between the various units of EWS

Block.




iv. A Temple mmdngl lﬁm lw.giqm q;:::
g units of EWS

| v, %kaBWS Plot No, G566 has been extended
upto approx. 7.196 Sqm. in the greenlzr;;sqm

vl A security room measuring approx. o b
has been constructed in the corner of par
opposite to the Primary School [1.?9 Acre). &

vil The green area adjacent to the Unit No. 38,me,
40, 41, 42 & 61 has been encroached by

aforesald unit holders.
vill. The green area behind the various EWS units
on Kenwood Road and adjacent to the
boundary wall has been encroached by the

unit holders,
ix. The site earmarked for Religious Building

(0.218 Acres) has been developed as Park.

x. A Milk Booth measuring approx. 16.67 Sqm.
has been constructed in the comer of Park,
falling between the EWS units on Kenwood
Road and religious building (0.218 Acre). :

xi. The mettaled road has been constructed over y |
the Public Open Space adjacent to Plot No. F-
44 at Lemon Street.

xii. Open space falling between Plot No, 12 on/
Lemon Street Road and the boundary wall o{!

+ the township has been encroached by the local!
residents (whose property falls along the
boundary wall) in the form of covered parkmﬁf ,
and access/entry to his property. ﬁi g

xiil. The green area falling on 18 Mtr. wide road)| i+
between the commercial site (0.715 Acres) andl[ |
Public Health Works (108 Acre) has el
partially used by the colonizer in the formlof | -
parking/miscellaneous works, :

xiv. A DG, set over an area measruing approx.
Sqm. has been placed in the park falling or
Mtr. wide Starwood Road. 5

xv. A Tube-well Room measuring approx
Sqn}. has been constructed in the park adjacent'|
to Plot No. 8 falling on 10 M. widelservice |

road along with 30 Mtr, wide sector dividing |’
road of Sector-47/50, -

xvl, 2 No’s D.G. sets over an area i

approx, 99.00 Sqm. have been placedsin
corner of park falling between the 14 M. ¥

Whitewood road and 12 Mtr, wid

Drive road.
An Electric Sub-station mez
298.10 Sqm. has been constructed




xix,

o

3 A Transformer has been placed over an area

\'4

seea falling along

14 Mtr, wide Whitewood

: Over an area measurin approx.

40.00 Sqm. has been installed in Ihegfeenlm

,_gongj.’m Mtr. wide Revenue Rasta and Plot
0. E47,

A Sewerage Treatment Plant measuring
approx. 95.15 Sqm. has been constructed in the
park adjacent to Nursing Home Site (0.258
Acre) on 18 Mtr. wide road.
green area along the boundary wall of
Block-E has been encroached by the local
residents (whose property falls outside and
adjacent to the said boundary wall) in the form
of concrete road providing access/entry to the
houses built by them in continuation to the
Plot No. 47-F upto 47-L and the same seems to
be the part of the licensed colony,
A Sewerage Treatment Plant measuring
-approx. 95.15 Sqm. has been constructed in the

Park falling along 12 Mtr. wide Vine Street
Road.

A Pump Room measuring approx. 23.50 Sqm.
has been constructed in the Park falling along
12 Mtr. wide Peach Street on Pine Drive Road.
An Electrial Sub-station/Telephone Exchange
measuring approx. 297.38 Sqm. has been
constructed in the Park falling along 12 Mr,
wide Peach Street on Pine Drive Road.

A Sewerage Treatment Plant measuring
approx. 95.15 Sqm. has been constructed in the

Park falling along 12 Mir. wide Peach Street on
Pine Drive Road.

measuring approx. 42.00 Sqm. in the Park
falling along 12 Mtr. wide Peach Street on Pine
Drive Road.,

An Electrial Sub-station measurin g approx.
908.80 Sqm. has been constructed in the Park
falling along 12 Mtr. wide Park Drive Road.

A Pump Room measuring approx. 103.42 Sqm.
has been constructed in the green area falling
on 14 Mtr, wide Palmwood Road.

An Electrical Sub-station measuring approx.
215.79 Sqm. has been constructed in the Park

falling behind Plot No. 16 located at 14 Mtr.
wide Palmwood Road.

Unapproved/non-sanctioned plots
constructed/ developed, if any, in

e said colony (issue raised by
plainant at Sr. No. 13)

The park space in the EWS Block has been
encroached by the local residents whose
property adjoins to the boundary wall of EWS

“Block, in the form of residential atmcmrufo:

~ A
, wr TR
ir




tenants and shops.

along :
The green area .
" s hose propery fals i the o N
’im'é the said boundary wal) in the
a

to the
mviding mess/enb'y Plot
of concrete road p in continuation to the
houses built by them

to be the
No. 47-F upto 47-L and the same seems
part of the licensed colony.

5 List of plots having variations in
plot sizes/ares, if any, in the said
colony (issue raised
complainant at Sr. No. 31)

shaped plots have been
So::ugidth:r:;c tfa:ﬁn:omp: except :ua:i;;inor;
m
i C‘::ﬂli:::r;i:rsm, o mb;uw‘l,-lficc}?r:wner is ncrt
:logrmnHowever, the plots haw:g mc;urv;
Hnea;/ radial/spherical sides cou!l; r s
measured due to absence oﬁ e«:pxs"m.“jsie,r
machinery/equipment i.e, Total Station

6 The detailed List of variations fe, | |,
size/dimension, area and location
of the Community Buildings
existing, if any, in the sald colony
(issue raised

by complainant at S,

The detailed Iist of
the prevailing norms ang “rules
applicable w.r.t, HBC-2017 (issue

raised by complainant at Sr, No,
39)

plots violating

to be 0.414 Acres instead of 0.39 Acres.
— 10 be.4]

: Table Survey.

°§§i"éim dimension of the Community Sites
(Health Care & Educational) have been
inspected and the same are found correct at site
except some varlation in the dimension of the
Nursery School (0.39 Acres) falling on 14 Mtr.
wide Kenwood Road.
Due to change in the outer dimensions of
aforesaid Nursery School, the area comes out

DTP (Enf), Gurugram
inspect the plots alongwith task force with due
permission from the District Admirﬂatraﬁon, as

the support of residents for entering the
Premises is required.

Useges of Commmanlly Bulldings,
other than the specified

purpose/permitted use, if any, in
the said colony (issue raised
complainant at Sr, No. 40).

Some of the Community Sites are lying vacant
and the remaining built-up Community Sites are
being used only for the ified purﬁose
permitted for the same.

Detailed Jist of plots which have
been constructed upto 3 Floor
without any mumty and stair case
(issue raised by complainant at Sr,
No. 58),

ki)

M/s Malibu Estate Pvt. Ltd. (MEPL) videlate;
dated 09.08.2021, s mbuﬁuﬂedﬁ?
Proceedings  of meeting  dated 06012012
(o

Sh. RK. Singh am) o
resolve the Issues raised of Malibu Towne ‘and
veriows other plotted residenial {colonles
Wwhereln the matter regarding non ace sibility,|
of terrace to the unit holders due to blocka: o)
stair case at 2 floor was placed & discuss
Agenda No, 1, Wherein  we)
participients, the agenda was fol|
the decision taken in the earlier meetin

g

18.03.2011 in which it was g




, colonizer shall provide a ladder after consulting
3% its design with RWA to make the terrace
k accessible.
y In the said meeting, the representative
; of the colonizer informed that a meeting was
| held on 10.08.2011 with members of RWA and
they had given a design of the ladder. The
president of RWA expressed some concerns
about the safety of the person using the ladder.
Taking cognizance of the same, it was decided
that the colonizer will implement the design in
one of the houses within 15 days and it;:i.!lb;
inspected STP, Gurugram himself an
thereafter ::yﬂy. a decision will be taken to
construct the ladder in other houses also.
Further, STP, Gurugram vide Memo
No. 187 dated 27012014 (Annexure-6)
submitted the action taken/updated report
regarding implementation of decisions taking in
the meeting held on 01.10.2013 under the
chairmanship of DGTCP, Haryana, wherein in
reference to the issue regarding construction of
*ladder on 2™ floor to access the terrace, the
decision taken in the meeting dated 01,10.2013
alongwith action taken and progress report as
on 21.01.2014 has been provided under the
column of pregress report as on 21.01.2014, it
‘ has been mentioned that “fhe representative of
colonizer informed that 131 ladders have already been
installed and remaining 17 could not be installed, as
the owners of 2+ floors are not allowing. The
colonizer was asked to handover the ladder to RWA.
) Further, the colorizer on 20.02.2014 informed that
N the work has been completed from their side and some
b residents are still not permitting to fix the ladd
j ' These ladders are lying with the RWA”.
Details regarding non-construction | 1. 10 Mtr. wide road between Plot No. 20fD/2 &
of internal circulation road/service Plot No. 34 of D73 has not been constructed
road, if any, in the said colony| . thesite. at
m;amdbycomﬂmmt at Sr. @/mm. wide road between Plot No. E40 & E42
hasnotbemcomtmctedmdmmmm
developed/converted as a green area,

18 Mtr. wide School Drive Road has
constructed partially, o

iv. 10 Mtr. wide Service Road alon
g the 30 Mtr.
wide Sector Dividing Road of Sector-47/50,

which is adjacent to Plot No. E-1 to E-8 is not
constructed,

g \Vzi :“l:,ﬂde road falling between PlotNo. G 15-
- . 27 has not been constructed at site.
[11 ~ Details regarding non-construction No site for ESS was approved in the Layout

ifi,




Plan, however 3 nosm
constructed and have already been ., "
under Sr. No. 3  above rega;;:

{llegal/unauthorized construction " varpt
locations, |
1No.l-lTLineof66KVhthomuij*
over the 18 Mtr. wide Malibu Drive Road and an
18 Mtr. wide Right of Way (RoW) has been
pravidedforﬂmummeptatninglepom
Le. from boundary wall of Plot No. 33 (Orange

<
an)totlumtuofﬁﬁKVl—lTLhewhueB..ﬁo

Mtr. RoW has been provided instead of requisite \
of 9 Mtr. RoW (as per HBC-2017). ‘

L Zno'lﬂ\opulndlhﬁlkﬂooﬂ'lhasbem

constructed in the green area/park of EWS
Bluckmdﬂmamemmmh\gatm

i Aputfrmmeabovemenﬁonedvbhﬂmw

such usage of common area being used for

commercial activity, parking of commercial bus

hopenlpacefo:sellingofproductshasbem

found running over there at site during the |

on. i
L M/s Malibu Estate Pyt Ltd. (MEPL) vide letter | 0"
dated 12.08.2027 ( 7) submitted the (S8
copyofnpprovedReﬁsedlayout Flan bearing ; = 3
Drawing No, DICP-1458 dated 3101 008 |

YOut Plan dated 31,01 g0 1.1 SMRASY
eXiSﬁn at site, hay be

A Generator set has been —————

gon 12 Mtr, wide Stanfla |-I 'n.u:l ue j;ﬁ% :

‘ A
Planth /8 Deen

3t 5riNo3 |
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complainant at Sr. No, 63),

Details regarding amalgamation of

L The outer dimensions of Club Building along

18 Mtr, wide Mapple Drive Road has been
measured at site and the same is found correct
as per Demarcation Plan submitted by MEPL.
However, its opposite side could not be
measured due to the side being radial/curvi-
linear in shape and the remaining two sides of
the Club Building could not be measured, as
only partial fencing has been done and no any
defined boundary wall has been constructed.

It is relevant to mention here that the Club
House site has been sealed by the Fire
Department. However, looking through the
fencing, it appears that the park adjacent to the
Club Building has been converted into Tennis
Courts and there is no boundary wall between

Club Building and the Tennis Courts. Hence,

prima-facie, it appears that the land reserved

for Park has been amalgamated with the Club

House site.

In reference to the issue raised regarding

amalgamation of land designated for green belt

as the School Building, it is submitted that all

the school sites (Nursery/ Primary/

Secondary/ Higher Secondary) were inspected

- and nowhere, the green belt has been found

amalgamated as the School Building,

Details regarding encroachment of
revenue rasta, if any, in the said
colony  (issue raised
complainant at Sr. No. 70).

The status of revenue rastas within the said
colony have been examined vis-a-vis report sent
by this office at the time of reporting for
issuance of license and found that no significant

encroachment was obseryved on the revenue
rastas,

Details regarding illegal
encroachment and  construction
raised, if any, in the said colony

(issue raised by complainant at S,
No. 73).

The same report/remarks i
Wik provided ft Sr. No, 3

Details regarding  illegal
encroachment and  construction
raised, if any in the said colony, by
the Malibu Towne Plots Residents
?Welfa.re Association through its
office bearers (issue rajsed by
E:om plainant at Sr, No, 76).

elails regarding commercial use
iof land reserved for .non-
S [ommercial purpose, if any in the
» qolony (issue raised by
~| ‘complainant at Sr, No, 79).

Sh. Suresh Dhundia, President - Matiby
Plots Resident Welfare Association Mrl;rng

vide letter dated 12.082021 has subm
- notarized Affidavit dated 1:‘.l:tuurz1m(1mml :

8) dedlaring therein that MTPRWA has not done
t/construction in the

any illegal
township through its office bearers,

LN,

DTP (Ent) urugram ma requeste

) y be
hlspe.ct .the plots alongwith task force withdd::
the}:»em-s:.smon from the District Administration, as

Support of residents for entering ' the

premuses is required,

= e il




on in the green

parks, if any in the said colony

(issue raised by complainant at St. .}
2% Iéﬁl regarding  von| 1L The green area falling on 18 Mtr. ”“d,:es"'hgsl

construction/development . of Drive road between the Dispenssry & (;has

parks/green area, if any, in the Acre) and High School site (- . cxes

said colony (issues raised by been-encroached in the form 0O temporary

complainant verbally during the construction.

site Pinspecﬂon datZd 02012021 | i ‘The park falling along 18 Mtr: School Drive |

carried out by the committee| ~ ‘Road between the Commercial Site (2723

constituted for the purpose)  Acres) and Primary School (1.066 Acres) is not |

developed at site.

iii* The park adjacent to Dispensary Site (l. |
Acres) falling along 18 Mtr. School Drive Road &5
is not developed at site. b

r1\5.05.2021 (Annexure-9) informing the President (MTTRWA) about the authority for iss
GOC regarding lifts lying with the O/o Executive Engineer, Electrical Inspectorate; ;
ury . : f
gram-I1. However, it was also informed that regarding any revision/change w.r.t. po .

Passer . tio of X
Co!o:\g: & Service Lifts in approved Building Plan of the subjected Tower/Group! s
Y+ the concerned licensee/colonizer may apply dn‘eCLIy in the Di i i s :
Further, ; . Directo -
residential plotteq c:l’ the Building Plans of Dispensary Site over an area measuring 1.052/Acres in-
ony namely Malibu Town, Sector-47 & 50, Gurugram being devis bj' Sh.

Jagdish Chand quud}my

!

) rem' d ' e
examined in iy ofie g ived vide your good office Memo No. 1859 dated 0804

th "o AXLE
® report was sent to your good office vide this office Me




your good office vide this office Memo No 4359 dated 29.04.2021.
' Furher, the represenaton of Sh. Vikas Chawla (Authorized representative of Sh.
g Chauilhary) secking permission for soil stabilization work at the Dispensary Site,
received vide your good office Memo No. 2164 dated 23.04.2021 was also examined in this office
- tlI‘ew‘mﬂ"ega"l"nng‘he3"-"“!1‘!-‘!ﬂl!t?lheel\senttuyem-gv::-c:odofﬂce vide this office Memo No.

4359 dated 29.04.2021.

The above report alongwith 2 sets of approved Revised Layout Plan bearing drawing
No. DTCP-1458 dated 31.01.2008 & Zoning Plan bearing drawing No. DTCP-1638 dated 14.07.2008
and Demarcation Plan of Malibu Towne, Sector<47 & 50, Gurugram (submitted by M/s MEPL)
showing/ marking the deviations/violations w.r.t. the issues raised by the complainant vis-a-vis site
situations is being sent herewith for your kind perusal and further necessary action. Considering the
Mdumuhdmmudd'hthmnmyhnqnuudbm
instructions/ directions regarding de-freezing of approval/sanction of revised Building Plan of
 individual plots in the residential plotted namely Malibu Colony, Sector-47 & 50, Gurugram, as the

' tance of case files for issuance of individual Occupation Certificate in the said colony have
tnccepbe tarted in compliance of Directorate Endst. No. ZP5-Vol-IV/AD(RA)/16700 dated
now been s

@
1%".*31' lanner,
Daed: |goBjaa2) ‘L

i : action
Acopyisfonmdedtothefonowingforuﬁmﬁm&ﬁn&m_nmry

1 45.07.2021; subject to verification of demarcation of the colony.

. : h
1. Director, Town & Country Planning, !-:su-ym Chandigar
2. District Town Planner (Enforcement), Gurugram.




District Town .
DEPARTMENT opl;}é&nt: Y Gurugrat (Plarining)

AND Cou
HUDA Office NTRY PLANNING
Memo No: DTP(G)/ 2021/ G4 ST~
Dated: 9
To Senior Town Planner, / , 9 / 272
Gurugram Circle, Gurugram,

gubject=  Revised report regarding g11egyfigng alleged by Sh. Raman Sharma (the

inspection of Maliby Towne, Sector47 & 50, Gurugram and the complalnant’s

! e-mail dated 16,03 p itted
from their site tepn'z.:n SREDy Cleduitie Syl it e ET

\ "

| Refoencer Blinutes of Mesting duted 16032021 hld under the chairmanship of STP
' urugram, Complaint (containing 8 nofs of issues) of Sh. Raman Sharma

received vide e-mail dated 16.03.2021, this office Memo Nos. 6166, 6168, 6170,
6172, 6174, 617579, 6181 & 6185 dated 01,07.2021 and 8912, 8914, 8918, 8920,
8921.25, 8927, 8929, 8931 & 8933 dated 06.09.2021 (addressed to the ,
Department/Offices and endorsed to your good office also) and in it
to this office Memo No, 8077 dated 18.08.2021.

With reference to subject eited above, it is intimated that in compliance of the
directions received vide above referred Minutes of Meeting dated 16032021 and taking
| cognizance of the above referred complaint of Sh. Raman Sharma, the subjected colony was
' inspected by the field officials of this office and accordingly the site inspection report w.r.t. 83
no's of issues raised by the complainant was sent vide above referred memo dated 18.08.2021 to
your good office,
Further, to comply with the verbal directions of your goodself as per the
telephonic conversation, the subjected colony was jointly inspected by the field official of this
office in co-ordination with field officials of DIP (Enf), Gurugram office and some more
observations have been found during the said inspection, which have been incorporated in the
action taken report (on 83 no's of issues raised by the complainant vide e-mail dated 16.03.2021
and the issues raised by the complainant during the site inspection dated 02.01.2021 of said
colony carried out by the Committee constituted for the purpose, in presence of the
complainant), is annexed herewith as Annexure-A containing 22 pages. Accordingly, the action
taken report on the directions received vide Minutes of Meeting dated 16.03.2021 have also been )
revised and the same is annexed herewith as Annexure-B containing 2 pages.
_ Moreover, it is also submitted that the intimation regarding submission of reports
h sought from concerned Departments/offices vide above referred letter dated 01.07.2021 has not
been received till 03.09.2021 in this office and the compiled/consolidated report cannot be'sent to . |
your good office, until & unless the concerned Department/offices fumish the same, However, 4
all the 83 no's of issues raised by the complainant, have again been examined and observed that : 1
while forwarding/sending ‘the aforesaid Issues to concernéd Department/ ofﬂr'cés for taking
necessary action, some of the issues raised at different Sr, No's were inadvertently been
circulated /mentioned to the different Department/offices, which are not the concerned
Department/competent authority to deal the same. So, the same was rectified and the concerned
Department/offices have again been requested/followed-up vide this office Memo Nos. 8912,
8914, 8918, 8920, 8921-25, 8927, 8929 & 8931 dated 06.09.2021 for providing the requisite
report/comments directly to your good office under intimation to this office.

1 / p* : '
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= mwmntﬂlwmlhh
Gh, Raman m&mﬂlﬂbﬂﬂﬂ'& Plotlb'l/type :mq

However, Vwm whereln [t was directed to hire an agency

i g T
, on 0209 find out the deviations/variationgy; ) 8 Toy
W] DTCP, Haryana bjected ‘“‘"“'M::m the Difectorate vide this office Mepn, ,:::;;;

s mwummm(“i’“d m‘ , the agencles for conducting gy, Kind of %

d from different .‘"9 '

05.062008). In compliance ¢ otations were receive 2gencie, |

tﬁ contacted WP‘::?“’ md&‘:“ c::,ldgms the lowest work rates offer and by C"Ph :
of the same are enclosed herew!

LA vﬁ,‘hh
unt of Haryana Engineering Works Porta]
empaneled with HSVP, :“gm and having Haryana Udhyam M,qum
“mms Udh’m No. HUS2FXAF01, M,l.motﬂ Sﬂrveyor & %&l Ph ’b
oi“lﬂ“'mh:fm awarded the work order vide this office Mem, No, %97 by
mmml?u?duinﬁmﬂmhﬁmmmteuvm“uyowgoodofﬂcem i
8ood

detaled st of variaion deviatons viclations at site will be sent separately t .. ol
umuhmqwkwmhmpkﬁmdhm- Wﬂ“"‘-'eﬂ!l"edfrumﬂ“_.c,,mmml
agency, who has been directed to furnish the task within 15 days.
htddlﬂmhﬁnabw&ithllsohformed&\atd?ﬂnghlﬁo% H,
discussion held on 0209021, W/DTCP, Haryana also sought the pomt-wlsmmmmmh
issues mentioned in the Hon'ble Lokayukta, Haryana order dated 25,11.2019 in cm‘Phht N
3190f2911ﬁ1edby&thn91umu&€omphht No. 169 of.2014 filed by Dr,
and the issues raised by the complainant (Sh. Raman Sharma) vide Complaint N°'319053)u
filed before Hon'ble Lokayukta, Haryana. In this regard, it is submitteq that the pojng...

Sharm,
Complaint No. 319 of 2011, have also been examined in co-ordination with ) vid
almgwi&xm'P(Enf.),Gumsnm and themmmhﬂmpnpared are
AnnEKure-Ccunhhﬂng9pagu.

Minutes of Meegiy dated 16,03 mm:
; eeting 03.2021,

s Annexure.B alongwith the comments prepared jointly wrt, the Complaint No, 319 of 2011

filed bgfare Hon'ble Lokayukts, Haryana, annexeq 2 Annexure-C, are being sent herewith for
your kind and further necessary action please, .

DA/As above U

¥

District )

BdstNo.  Gus (. gy, o . | g A
copy Is ) oagal
o PY Is forwarded to the foHOWhg for informay &ef{nhe; necessary action




Annexure-A

—~F ssues raised by Sh. Raman [ Action Taken ReporyComments of DTP ®) |
# lthe complainant) vide e-mall

Gurugram office (containing
~7E 032021 clalming therein the deviations/variationg/violations observed during
s been omiled from the site report | the latest site inspection jointly carried out by
mu“lmd to STP, Gurugram in the | field officlals of this office in co-ordination with
b ted 16032021, by the

DTP (Enf.), Gurugram office).
m‘;,d:mee constituted for the purpose, e &

co jsuance  of unlawful License | The licenses alongwith renewal of thE_;Er‘n-ig
toM nlibuEstate Pvt. Ltd. and others in M/s Malibu Estate Pvt. Ltd. (MEPL) havejssuee:
1992.-1-0{31 number of Shares and Source of granted by the Directorate hence, th; to the
Funds of Ms. Kumkum Kholi, Ms. Meeta | mentioned at these Sr. No's are ;'elata te has
Dhingra. Ms. Veenu Dhingra, Mr, | Directorate. In this regard, the Dlrectf;:; 6166
Raninder Singh inMalibu Estate Pvt. Ltd | been requested vide this office Mef“g béaring
und other Companies and the details as per | dated 01.07.2021 and further @ remince”

e
the provisions of Section 3(1)(c)(d).(v), (v), | Memo No. 8912 dated 06.09.2021 0 :Lag;ne th
(vi) (i), (viid), (1x), () and Section 3(3) | issues and take necessary action accor
ofthe Haryana  Development - and
Regulations of Urban Areas Rules, 1976,

issuance  of illegal, unlawful
Additional Licenses to Malibu Estate Pvt,
14d and others from 1993, 1994, 1995, 1997
and 2008,
The unlawful and corrupt renewal of
Prinipal and  Additional Licenses| -

The complainant has riot specifically mﬂ“"g
the conditions of license, which have %
violated by MEPL. However, all the condi
mentioned in the said licenses granted to MEPL
have been examined and observed that no s:.lch
condition has been violated by the colonizer
hence, the complainant has been requested vide
this office Memo No. 8933 dated 06.09.2021 to
specify/provide the aforesaid details, directly to
STP, Gurugram under intimation to this office so
that necessary action as per Act/Rules may be
initiated accordingly.
5 |No action against the Licensee for not | Inreply to this allegation, it is submitted that the
\ completing the project in a stipulated time | development of a colony is a continuous process.

frame. Therefore, it is quite difficult that a colony is

; completely developed in an original license
, ; validity period of two years, having such a large
# area i.e. more than 100 acres. Considering this, the
state legislative, through amendment in the Act of
1975, extended the validity of license from 2 years
to 4 years and thereafter from 4 years to 5 years
vide amendment dated 18.03.2009 & 04.04.2014
respectively, Even after that, the Rule 13 of Rules
1966 enables to further renew the license for a
period of 5 years (Initially it was one year which
was subsequently increased to 2 years & thereafter
to 5 years),

The part completions were granted for

this colony on account of the reason that the
— development works as per approved layout plan

[ Vicatiors of License  Conditions
by Malibu Estate Pot. Ltd. and others.




r “were not completed in a]|
| for addltional land wenmpu%

the layout plan in totality of
for the colony. lnvlewofu,“tu:gb‘ﬁ
can be flxed for the compjeygn . Mo y,,”
o v o
requested vide this office
01.07.2021 and further a remf:;:No' :i‘;ﬁ
No. 8912 dated 06.09.2021 ¢, exa ing :1::
and take necessary action accordj, e thy
The report regarding the 'm‘u\so[N
of licenses granted to Malibu Egpyyy 3 9]
be provided by the Directorate. So u:‘t' Ltd_.tb
has been requested vide thjg of'ﬂc Di’ﬂuqh
6166 dated 01072021 and furgper Mema !
bearing Memo No. 8912 dateg g, "igy
examine the record at HQ, [y )
necessary action accordingly. . tq :

not
Ca to develop the colony Was
estg;l?sllyﬁd causing the violations.

%
The financial capacity of a N‘mﬂzu
{ssuance of license to develop u.:ppl""li.
examined at the Directorate | %"H
Directorate has been requested v:::L %
Memo No. 6166 dated 01, 200 thi Offy
Oﬁonggltu .m? htlimo No iy S

09. examine the

take necessary action acco:;ci:rd 'at fQ "?dq

Defective Layout plan approved in 1992.
List of total Layout Plans submitted
and approved and the Section 15, 16, 17 18
and 19ofthe Haryana Development and
Regulations of Urban Areas Rules, 176,

The Layout Plans of 3 licenseq
approved by the Directorate, 5, th m’“‘? Y
has been requested vide thjs off 3 D'"“’ﬂh
6166 dated OLO72021 and furey Memg
aring Memo No, 8912 dapeq npp iRk
examine the record at H.Qa_ ‘:wﬁmlﬂ'a b
necessary action accordingly, T gy

Regular changes and amendments

_ iven
benefits to Licensee, :

The complainant has not
about the chang
licensee has

Plotted colony converted In illegal
colony, i %

specify/provide the aforesaid details, dincly
S'thr:‘ Gurugram under intimation to this offe s

t necessary action as per Act/Rules my¥
initiated accordingly, P !

Further,  the revised lst d| |
devinut_ms/varlaﬂom found during lalest s
inspection jointly carried out by field oficisd
this office as well as DTP (En), GurugrmeB®

Vis-2-vis the report regarding Demarcation 4

sent to Circle office vide this office Memo




0 da

as llndgr:_ hd os'm-m are hiﬂg m]md g‘m
! .
: ark

1/'2:3. spacemummvsmxkh,m

ched by the local residents
E;‘;g"‘y adjoins 1o the boundgr v %

wall
Block, In the form of l:-yulclerm:’lf

park/open space fallin
various units ngWS Blodsc. e
lif,~A Samadhi measuring approx. 18.02 Sqm.
has been constructed in the park/open
space falling between the varlous units of
.EWS Block.
M Temple measuring approx. 106.25 Sqm.
has been constructed in the park/open
space falling between the various units of -

Block.
\\ygf Plot' No. GS-66 has been
——exténded upto approx. 7.196 Sqm. in the
green area,
vi Guard Room measuring approx. 16.05
Sqm, has been constructed in the corner of
i:::i opposite to the Primary School (1.09

MIE green area adjacent to the Unit No. 38,
39, 40, 41, 42 & 61 has been encroached by

the aforesaid unit holders.

Myeenareabehhdﬂwvaﬁmms i
units on Kenwood Road and adjacent to

‘the boundary wall has been encroached
, by the unit holders.
. '\ix/'l'he site earmarked for Religious Building
K (0.218 Acres) has been developed as Park.
lyﬁ Milk Booth measuring approx. 16,87
Sqm. has been constructed in the corner of
Park, falling between the EWS units on
Kenwood Rdad and religious building
(0.218 Acre).
xi. . 2 no’s shops and a Milk Booth has been

\/constructed in the green area/park of 1
EWS Block and the same are running at

site.

\x}/’ﬂw metalled road has been constructed
over the Public Open Space adjacent to

Plot No. F-45 at Lemon Street.

xiil, +Open space falling between Plot No. 12 on

Lemon Street Road and the boundary wall

of the township has been encroached by

the local residents (whose property falls

along the boundary wall) in the form of

covered parking and access/entry to his

property. .
,j/ The green area falling on 18 Mtr. wide
road between the commercial site (0.715

Acres) and Public Health Works (1.08




e e

8 9pProx. 200 S gy
Park falling along 14 My, wids Fig,
Drive Road.

ve
3pprox. 308.80 Sqm. has been consruckd

in the Park falling along 12 Mir. wide Pk
Drive Road.

# - Sqm.-has beenconstructed in the




% :lr::dfalllng on 14 Mtr. wide Palmw ooﬂ
in the Park falling behind Plot No. 16
located at 14 Mtr, wide Palmwood Road.
The Open Space strips adjacent to Plot No.
1 & 20, 35 & 54, 55 & 74 falling along 14
Mtr, wide Kenwood Road has been
encroached by the said plot holders and
the same 1is being wused as
berm/ramp/ parking etc. %
An unauthorized entrance gate on 12 Mtr.
wide road along the Commercial site
messuring 0715 Acres  has been
constructed and  the _unauthorized
boundary wall along the Sector Dividing
Road of Sector47 & 50 from the said
eniance gate upto the boundary of
licensed colony has been constructed.

The 10 Mtr, wide service between 30 Mex

hencé the partially constructed (555 Mtr.
as metalled road) znd the left over 44 Mtr.
wide road space has been hard-sapped
with flooring tiles and the same is being
u,eduthepar!dngspaceforsaid
commercial site.

guard room measuring approx. 350
Sqm. has been constructed in the green
area falling on 18 Mu. wide internal
drculation road adjacent to Commercial
C =" site measuring 2723 Actes (Good Earth).

‘The park space in the EWS Block has been

encroached by the local residents whose

property adjoins to the boundary wall of

EWS Block, in the form of residential

structures for tenants and shops.

\ fir~The green area along the boundary wall of

/~ Block-E has been encroached by the local

residents (whose property falls outside

and adjacent to the said boundary wall) in

the form of concrete road providing

access/entry to the houses built by them

in continuation to the Plot No, 47-F upto

47-L and the same seems to be the part of

the licensed colony.

\pcodv 0 Mtr, wide road between Plot No. 2 of

D/2 & Plot No. 34 of D/3 has not been

constructed at the site.

~ 12 Mtr. wide road between Plot No. E-40

\ & E42 has not been constructed and the

saine has been developed/converted as a
area.

\'gd/ 18 Mtr, wide School Drive Road on the
rear side of Park & Dispensary Site




tructed upto wp), Ievezl |
_MM&. wide road faIHns Be
\ No.GIS-Zl&EB&

] Byt
been affected/shifteq by
e e

M:E width of 16,45 Mz, wide road belind
\ plots

measuring 1053 A
constructed, howegy, " Ty
front

of ngher e hh:-, N

measuring

nstructed at site,
The 1 Mtr. wide green
hocv Strip fap
< /‘/:,m Mtr. wide Servic, Rofarm"‘:‘ Uy,
of Plot Nos. E1 1 po®di
encroached in Plot No, Eg -y

Roug)
been constructed in EWS pyq, 0
ot No. E-69, Mﬂ'“‘"
edimensionof&ontﬁdeofﬂq&
falling on 12 Mtr. wide Park Dﬂ“h
has been found as 1450
Do il &
on and
samealsovadesat)site. e depﬂlo[&
xli, 'ﬂudime:wonoffmnlsideof?lqnﬂ
/ falling on 12 Mtr, wide Park Drive
has been found as 1309 Me. at g

-

regularly incre ad
Mtr, betweenB Plot No, @-?gug:ﬁﬂ
lock,

falling on Park Drive Street hasbes
reduced and the same is 15.42 Mt Mﬂ
Mtr.

" The green area falling on 18 Mr. v&#
\ Sd\oolDﬁveroadbeWeenﬂ“w
site (1.053 Acre) and High Sdml”[ig
Acres) has been encroached in the

—\

temporary construction.
.ihe park falling along 18 M. Sd;:

R

Drive Road between the @m“‘f”@w
(2723 Acres) and Primary Scho0
: Actes) is notdeveloped atsife: o,
park adjacent to snd
¥ (1053 Acres) fulling along 18425
8

.

-




Drive Road is not developed at site

\’dv A permanent structure
Store Room measurin In the form of 4
® 6615 Sqm. has bgenppm' 270 x 245
. n ¢
S’een area adjacent to mz;u ﬁzmgl_;;
e
violations have be atlons/ _ variations/
" en marked on the copy of
i on Plan, for which the report was earlier
your good office vide this office Memo No
3929-30 dated 05.06.2008. Taking co :
of - g cognizance of the
oresaid violations, DTP (Enf.), Guru
% ) gram may
requested for taking further necessary action as
s per Act/Rules,
The status of Yo;zctln emarcation and | On the basis of the License No. 71-75 of 1992 dated
Zoning Fian and the n:; 4(1), (2), of the | 28.10.1992, the layout plan of the said colony was
Haryand Development and Regulations of | approved in year 1992 for an area of 107.682 acres.
Urban Areas Rules, 1976. Thereafter, some additional licenses bearing no. 4-
8 of 1993 dated 18,03.1993 (for 16.18 acres area),
15-19 of 1994 dated 08.12.1994 (for 14.96 acres
area), 4-8 of 1995 dated 15.11.1995 (for 26.83 acres
area), 3646 of 1997 dated 21.0.1997 (for 14.46 acres
area) & 15 of 2008 dated 31,01,2008 (for 24.68 acres
area) were granted and the revised layout plan for
the total area of 204.79 acres was approved in
year 2008, which bears Drawing No. DTCP-1458
dated 03.01.2008. Accordingly, the zoning plan of
the colony bearing Drawing No, DTCP-1638 dated
14,07.2008 was also approved.
_ No. 3929-30 dated
05062008 had also sent the duly
Demarcation Plan of the colony. The information
regarding the approval of any demarcation plan
of the colony is not available in the record of this
office, so the same may kindly be got verified in
the Directorate. After the receipt of many
complaints of deviations in the colony, another
revised layout plan of the colony bearing drawing
no. DICP5626 dated 28.09.2016, was in-
, principally approved vide Directorate memo no.
§ 6680 dated 07.03.2019. The conditions of this in-
- | principal approval have not been complied with
by the colonizer, so the final approval of the in-
principal approval has not been considered vide
Directorate memo no. 17408-11 dated 22.08.2021.
“’ ' However, the Directorate has already
been requested vide this office Memo No. 6166
dated 01.07.2021 and further a reminder bearing
Memo No. 8912 dated 06,09.2021 to examine the
status of Layout/Demarcation/Zoning Plans of
said colony at H.Q. level and take necessary action
T accordingly.
Mﬂfmm Viciations from 1992 o tll | No such list of year wise violations is available in
&H:P""vaed Layout Planand the | the record of this office. However, the list of
5of the Haryana Development and | violations found during site inspection and
of Urban Areas Rules, 1976, | verification of the whole colony vis-s-vis
approved Layout Plan has already been

5 Nrw




I ]

sale of land, unapproved
mmm change of land use and
fllegal eallotment of land for various
purposes by violating the Layout plan and
the Section 6, 7, 8,9 and 10 of the Haryana
Development and Regulations of Urban
Areas Rules, 1976.

The achievement of Government Policies
and disregard of policies imposed through
Layout Plan and Zoning Planand the
Section 11ofthe Haryana Development

and Regulations of Urban Areas Rules,
1976.

. | accordingly,

provided/sent to yoy; 3507
Memo No. 8077 dateq 18.08 zomCE T
Further, the 1o, 02, URYY
1Seq 1y, N
found during latest gise i o
out by fleld officials of g, oﬁtitmn ol S,
with fleld officials of DTP (s, ™ o, ™,
have been provided/mention " "o,
against the serlal-wige Issues rar; s ”P'w
complainant. Taking cognizance of u::d by l',
) Gurgrem may e s )|
acton as Ru]e,. or hb{ L
The complainant has not specified iz [
plot no./building wherein, the - Pt f
unlawful sale of land, unapproyeg c:':tu, |
change of land use and illegs| '%hmh"*!
for various purposes by violating he tiy of bM[- ‘.
and Rules 6, 7, 8, 9 & 10 of HDRy Ru,:% |
took place. Hence, the complanan b]:‘ :

requested vide this office Memo No. 893

ey

The complainant has not specifieq the disregar
policies imposed through Layout Play lndlnﬁ:
Plan by the colonizer. Hence, the complainany g
been requested vide this office Memo Ny 5

dated 06.09.2021 to provide the same directly p
STP, Gurugram under intimation to this office,
that further necessary action may be intislaj

The matter regarding compliance ¢
conditions mentioned under Rulef?lan:‘ the
HDRUA Rules, 1976 by the colonizer Is related b
the Directorate hence, the Directorate has ben
requested vide this office Memo No. 6166 daied
01.07.2021 and further, reminder bearing Memo
No. 8912 dated 06,09.2021 to examine the %4
issue and take necessary action accordingly.

15 | The approval, status and correctness of

Service Plan Estimates,

The matter regarding approval, status #8
correctness of Service Plan Estimates is related »
HSVF, Gurugram. Hence, S.E., HSVP, Gunugna
has been requested vide this office Memo Mo
8931 dated ©6.09.2021 to provide the !
regarding same directly to STP, Gurugram =%

intimation to this office as well as com
too.

16 |The approval, sta

tus and
BuﬂdtngPIam, Correciness of

. i
The complainant has not specified the detalls

Plot No,, applicant/owner of plot, [}-pe/cl!!w
of building constructed at said plot etc.

he has sought the details a this . No Ht
complainant has been requested vide this it
Memo No. 8933 dated 06,09.2021 to pr
same, directly to STP, Gurugnmundtru‘ o
to this office so that necessary acHoh

Act/Rules may be initiated accordingly-

10




-o."lf o~ .\?_&, :\‘n

{51t of Bank Guarantees issu

| | vitdrawn against the Licenses and
m'mmdmdws‘:ecﬁmwmd
g | olthe Development and

: _ Regulations of Urban Areas Rules, 1976.

information/details thase plots.
resardiﬂsdehﬂsofh'ldmderdu

__-#'-'—-——-—
ed and The detail regarding

mqlﬂ!l v Hsvpf Gmm
wmb'mlﬂmﬂyumfzmm the
u;;‘hw’ﬂfﬁw + Gurugram under
joreover,
R Ay iy e
requested vide this , Gurugram has also been
06.09 office Memo No. 8931
2021 to provide dated
o SIP, Garugram m&?m""”“'dv«ﬂr
complainant has not specified the =
Plot no's/applicant/owners name m"hﬂ’w o
tnnh_emmldbym&mudh
complainant wants to know about its first sale-
deed and the developments/proceedings t
nce, the complainant has been requested vide
this office Memo No. 8933 dated 06092021 to
P“’""‘“"mwﬂwwsmmyu
direcied  to  provide  the requisite

The report
m?ﬁﬂldﬂhofopeﬁﬁm'lm

Guragram for providing the requisie report
directly to STP, Gurugram under intimation to

this office.
Moreover, the jcularly concerned

office ie. SEv HSVP, Gurugram has also been
requested vide this office Memo No. 8931 dated
06.09.2021 to provide the requisite report directly
under intimation to this office
lainant too.

ine Bank Guarantees submitted
available in this and the
game i8 availa Directorate. S0 the
Directorate has been requested vide this office
Memo No. ¢166 dated 01.07.2021 and further,
der bearing Memo No, 8912 dated
06.09.2021 to examine the said issue and take
acﬁonaccord'ml ]

the colonizer is not.
ble in the

__#_-. - -
and | The complainant has not specl
ich he wants 10

Déf"d: o A Pmpoﬂ / ¢ building for Whi
e : v uality, ﬁ cost category 0 g for
% ‘t“tg"“ il gapéer information like development work
pro and achieved with quality, quantity
tatus. Hence, the complainant

cost and present S

has been requested vide this ofﬁce.Memo No.

8933 dated 06.09.2021 10 specify/provice 0
intimation 10

directly to STP, Gurugram un

this office s0 that the concerne

11

d ie. SE. HSVE,

e
e ——
—
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P

I

Gurugram may e

Tequagy-
report/comments regardin d

Tist of all Awu{'::u b"n, Directors,
B omparies s collcton agens
and the'status of Agree

The list of agreements mad?{?l?. ,
ﬂ-u-oush its Director, A”OCiatgd! "‘
collection agents and ¢h, Staty,
may only be available with the m;’f A |
MEPL and the Directorate (agre 0"%;;:&
this Department). Hence, M/s oy
mquuted vide this office Memo NEPL & Q '
06.09.2021 to provide the same 4 2 %d.\

Gurugram under intimation 4, oju,'.r:?‘]7 oY
as complainant too, fee W

Moreover, the Directoratg

requested vide this office Memo tl by
01.07.2021 and further ° bleg

er
No. 8912 dated 06.09.2021 ¢, """ﬂm,
Issue and take necessary acti ey

wal

Date of sale of each Property
by Malibu Estate Pvt. Ltd (MEPL) through
its Directors, Associated Companies, ils
collection agents,

On accordj,
The information sought in '

this

available in the records of thig ofﬁcg,p::; it
MEPL has been requested vide this off, i
No, 8927 dated 06,09,2021 to Provide th, o,
report regarding date of sale ofudlm
by M/s MEPL through its Directors, Ay
Compandes & its collection agents directly oy
Gurugram under intimation to this oﬂh“‘
as complainant too,

24 | Date ofpomlmofﬂ'leProperlybym!‘d

thereon.

The information sought in this point
available in the records of field office, iy
MEPL has been requested vide thjs office Moy
No. 8927 dated 06,09.2021 to provide te rqur
report regarding date of Possession of ug
g{dodpfny sold by M/s MEPL possessed by ty

Party direc to STP, Gurugrm
mmmm?m«m-:
too.

Servicers ang Infragtil fallation of

12

The information sought in this poit &
available in the records of field office. Hee,
MEPL and SE, Hsyp, Gurugram have be
Tequested vide this office Memo No, 85 &
06.09.2021 and Memo No, 8931 dated 060820
Tespectively to provide the requiste me!
regarding list of maintenance work agains "},
completion of development works, dit ¥
completion of the work for services, G
starting the maintenance work, details o !
®¢ maintenance period and the quality § o
and cost of the maintenance services dmgln\ :
STP, Gurugram under Intimation to tis®
well as complainant too, T
The Information sought in this poit N
avallable in the records of field office. mm;'r-'”\
MEPL has been requested vide this °mc:ﬂﬁ-:5
No. 8927 dated 06,09.2021 to provide D¢ 'y
report regarding third parties 11‘\\:"3'1\"!ll L't\
Maintenance of the said colony i
installation of services and infrastruct™™ o

1o to DS
110 STP, Gurugram under MW




=

oLt Al A LN P —

No, 8927 dated

start, the details

o

Isposal system
Irectly to STP,
this office as well

=9

MEPL has been requ
No. 8927 dated 06.09.2021 to provide the requisite
report regarding bills Issucd for the maintenance
for each service and copy of first bill to last bill,
directly to STP, Gurugram under intimation (o
this offlce as well as complainant too.

The information
avallable in the records of fleld office. Hence,

MEPL has been requested vide

report regarding
buyers, date of completion

the quality, quantity an

The information sought in
this point is
available in the records of field ofﬂmpgm, M;‘f

ested vide thls office Memo

point is not
M/s
this office Memo
06,09.2021 to provide the requisite
list of services glven to property
of the services, date of

of 7 year free scrvice perlod and
d cost of services. Sewage

with location from 1992 to 2012
Gurugram under intimation to
as complainant to0.

sought In this

The information

2

the Services,

(==}

intimation to this

avallable in the records of
MEPL has been requeste
o, 8927 dated 06.09.2021 to provide

report regarding list
Maintenance and

uildings directly

sought in this point s not
field office. Hence, M/s

d vide this office Memo
the requisite
{nvolved in
Community
Gurugram under
complainant

of third parties

to STP,
office as well as

of bills issued for the Services and

Copy
aecution of Layout Plan and the

development works.

MEPL has
No. 8927 dated 06
report regarding

services and execution ©
t works directly to STP, Gurugram

on to this office as well as

developmen
under intimati

complainant to0.

been reques
,09.2021

M/s
ted vide this office Memo
to provide the requisite
of bills .issued for the
f Layout Plan and the

copy

List of plots with size and location under

the approved category.

shown on
drawing no.
approv
DTCP-1638
same have al
this office Memo

Cn

l:i" of part completion certificates issued
&‘i‘ the details of work completion and
%, present Status and the Section 21,
A, 2, z:nd and 27ofthe Haryana
clopment Regulations of Urban
Areas Rules, 1976,

2, |2 28, %4, 25, 26
related to the Directorate. Hence, the Directorate

been requested vide this office Memo

has already

Memo

All the plots with size
the approved Layout Plan bearing

DTCP-1458 dated 31.01.2008 and
ed Zoning Plan bearing drawing mo.
dated 14.07.2008. The copies of the
ready been sent to Circle office vide

The part Completion Cer
have been granted by the Directorate and Rule 21,

No. 6166 dated 01.07.2021 and further,

examinememldissuemdtake

and locations have been

No. 8077 dated 18.08.2021.
lficate to M/s MEPL

& 27 of HDRUA Rules, 1976 are

reminder
§912 dated 06.09.2021 to

No.
necessary action

Occupation Certificates

M___
| | T denls
=2

name of MEPL or ils

and their present status.




alrendy been nquestem
;m ’:iued 01.07.2021 ang ;u‘:ﬁ:ww\
bearing Memo No. 8912 gy, g 0; "':w
examine the record at HQ, 'w.(mr""l
necessary action nocordlngly, Ty
Moreover, STP, Gurugra, ha
rcql.ll!ltEd vide this office Memo NO a:ih
06.09.2021 for examining the ’“0&-1.?3"._‘ .

office and taking necessary action accong; Cug

Jans approved on the

Bullding P
:::la ofuMﬁlP{‘L' or its assoclates and thelr

pmt status,

The Building Flans ssued to )7, MERL
fe .M;

been sanctioned b);{ the Director,
Gurugram office. Hence, the py {
nlreaci‘; been requested vide this ofﬂ'::‘;::l.
6166 dated 01.07.2021 and f‘-lﬂhq, N
bearing Memo No. 8912 dated %m'!m |
examine the record at H.Q. ey lﬁd '8
necessary action accordingly, af.
Moreover, STP, Gurugram hy, wr B
requested vide this office Memo Ny, 892) L
06.09.2021 for examining the records p g: .
office and taking necessary action accorg q

The details of plot and building under the
category of Community Bulldings and
their present status.

37

» NOC

Noc&ommmmc

solid waste from Mg o

SRRt d Gurygy

U

Details Ormw_\___q too

ing]
The detalls of plots and buldings un y.
category of Community Buildings py, - 2
mentioned on the approved Layout Play f!rq
drawing no. DTCP-1458 dated 31012008 oy
approved Zoning Plan bearing drawing ¢
DTCP-1638 dated 14.07.2008. The copies f 4,

Sites (Health Care & Educational) haye e
measured and the same are found correcta gt
except some variations in the dimensions of &
Nursery School measuring 0.39 Acres fallingm
14 Mtr, wide Kenwood Road. Due to variatiams?
the outer dimensions of aforesaid Nursery Schod
the area comes out to be 0.414 Acres at site insia!
of 039 Acres mentioned in the spprowi|
Layout/Zoning Plan.

The information sought at this S, No. & &
Wl:itl::le in the record of this office, as the sao¢
related to Superintending Engineer (Opersii
DHBVN, Gurugram, Hei:e the Superinknd
Englneer (Operations), DHBVN, Gurugen ¥
already been requested vide this office Meso®
§172 dated 01,07.2021 and further, v

g Memo No, 8918 dated 0609202

provki;la ﬂ:l:e detalls of Electric Infres
against uirements and directi )
DHBVYN mdr;gsluon of approved M%
the said colony, directly to STP, G%
Intimation to this office as well 8

—t b#
The information sought at tus o N "y
Ivmabhhmcmddmoiﬂ“%

Is related to different other offices/
So, the Director, Environment & Climst®




requested vide this office Menio No.lrﬁl =

dated 01.07.2021 and further, reminde; b!::n?:

Memo No. 892125 da
, 8921 ted 06.09.2021 1o provid
;q}uhlc:mnport regarding the same dlncﬂ;&l:
; gram under intimation to this office as
well as complainant too,

In reply to the issue raised at this 5r. No, |

informed that there is no Community Contre rlf::
approved in the Layout Plan of the said colony.
However, a Club site Is approved in the sald
colony and presently this club has been sealed by
the Assistant Divisional Fire Officer, Municipal
Corporation, Gurugram vide Memo No. 764 dated
17.02.2021 due to non-compliance of Fire Norms.

The complainant has not specified the Plot No. &
type/ category of bullding wherein, the norms
applicable on the same has been violated. Hence,
the complainant has been requested vide this
office Memo No. 893 daMWfoﬂnsrt:

de the same y )
mjwu:lxder intimation to this office as well
as DTP (Enf.), Gurugram 50 that necessary action

sles may be initiated accordingly.
as per Ac/R L the detalls like

The complainant has not
Plot No. & name of the community site building

the
! hich, he wanis to know about
W e of sid building accordingly 1

; the complainant has been
apphable law. Hence, P No. 8933 dated

req O ide the same directly 10
to /provide the same

o e L

well as DTP (Enf), Gurugram %9 - initiated
| action 8s Per Act/Rules may be

' .o ioint site inspection

H::ywerﬂeld‘ yrs- jofthisofﬁceinco-

carried ot of DIP (Enf).




N wld
l;l‘l

actlcm as per Act/Ry]

es
accordingly. May

Regulations of Urban Areas

Act, 1975.

St.
and | the complainant has already be::

The allegation raised at thj

0. s
ot

this offce Memo No. 6183 ggyer "ty
further reminder bearing o Nmﬂlhlﬁi
06.09.2021 to specify/provide gh, ,, > %3 o
STP, Gurugram under intima tion :m'd:
that necessary action as per *“/Ru%
initiated accordingly, e

Ol

Erection or re-erection of buildings in a
Bwu::; colony according to U/S 3-B of the
Haryana Development and Regulations of

The allegation raised at this g, No. s
the complainant has already been, ' MQ‘ ,
this office Memo No, 6183 dated ;E"bd,g _

o
U

N

Urban Areas Act 1975,

further reminder bearing Me
06.09.2021 to specify/provide
STF, Gurugram under intimation
that necessary action as
initiated accordingly.

mo No'sm
Same 4:

Per Act/Rujes ny

4 ofthe

Maintenance of Registers according to U/S
Development and
Regulations of Urban Areas Act 1975.

The allegation raised at this
the complainant has already been
this office Memo No. 6183 dateq
further reminder bearing Memo N,
06,09.2021 to specify/provide the same
that necessary action as
initiated accordingly.

45

Cost of Development works according to
U/S 5 pfthe Haryana Development and
Regulations of Urban Areas Act 1975,

The allegation raised at this Sr, No,
the complainant has already been requested vy
this office Memo No. 6183 dated 01.07.201
further reminder bearing Memo No, 8933 dawg
06.09.2021 to specify/ provide the same directy
STP, Gurugram under intimation to this ofieeg
that necessary action as per Act/Rules may be

STP, Gurugram under intimation to Wm:'
per Act/Rules |

"-'mithn‘

o
of
hﬂm%: ,..

y
SN

|

initiated accordingly,

Auditing of accounts

of the De

according to U/S 6
- velopment and
Regulatlm of Urban {\rm‘Acl 1973,

The allegation raised at this Sr, No, is not dexrs
the complainant has already been requestsd v
this office Memo No, 6183 dated 0107071 d
further reminder bearing Memo No. 8533 die
06.09.2021 to specify/ provide the same direcy 0
STP, Gurugram under intimation to this ofi®
that necessary action as per Act/Rules mj ¥
initiated accordingly. =

47

Prohibition to advertise and
plots according to U/S 7 of the

48

——

Development and Regulations of Urban

transfer | The allegation raised at this Sr. No. is not dear®
the complainant has already been requested o
this office Memo No. 6183 dated ol.wmd‘ .
further reminder bearing Memo No. %b
06.09.2021 to specify/provide the same o
STP, Gurugram under intimation 10 31’“ pots
that necessary action as per Act/R

initiated accordingly. L

d 391] ! ._a_“

-u\\

Cancellgtion of Ticence aceording o U/8 §
ofthe  Haryana Development  and
Regulations of Urban Areas Act 1975,

Ty
allegation raised at this Sr. No- B ™00, oy
the complalnant has already been ﬂﬁ wl
this office Memo No. 6183 dntho.'

further reminder bearing M""t‘,‘: e
06.09.2021 to spectfy/provide ™ S0

-

Hmation ke
S, Gurugram under W% yaymu 22




Ui

3 according  to U/S 10 ofthe
and pevelopment and Regulations of
r;l“ Areas Act 1975.

_—Police officers according to U3 |

g Duty

1A ofthe Haryana Development and
Regulations of Urban Areas Act 1975.

initiated accordingly.

initiated

The allegation Taised
at this Sr, No,

:; C:gpldmt has already been ,:;wmm

ce Memo No. 6183 dated 01.07.2021 and
osﬁll'ﬂ\ermmren'lhdul o bearing Memo No. 8933 dated
g specify/provide the same to
I:hat' urugram under intimation to this office so

action as per Act/Rules may be

The allegation raised at this Sr. No. is
. No. is not clear
glda complainant has already been requested vi;:
fur' office Memo No. 6183 dated 01.07.2021 and
o ol:lgler 202rllzmlnclm' bearing Memo No. 8933 dated
S'I:P .2021 to specify/provide the same directly to
that' r?ecuz:sﬁm ugder inﬁmat‘lzn to this office so
action as ct/R
initiated accordingly. PESA

Power t0 arrest according to U/S 11.B
of the Development  and
Regulations of Urban Areas Act 1975,

The allegation raised at this Sr. No. is not clear so
the complainant has already been requested vide
this office Memo No. 6183 dated 01.07.2021 and
further reminder bearing Memo No. 8933 dated
06.09.2021 to specify/provide the same directly to
STP, Gurugram under intimation to this office 50
that necessary action as per Act/Rules may be
initiated accordingly.

Offences by companies according to u/s
12 ofthe Haryana Development and
Regulations of Urban Areas Act 1975.

The allegation raised at this Sr. No. is not clear so
the complainant has already been requested vide
this office Memo No. 6183 dated 01.07.2021 and
further reminder bearing Memo No. 8933 dated

06.09.2021 to specify/provide the same directly to
STP, Gurugram under intimation to this office s

0
that necessary action as per Act/Rules may beJ
initiated accordingly.

Composition of offences according to U/S

B ofthe Haryana Development and
Regulations of Urban Areas Act 1975.

The allegation raised at this Sr. No. is not clear s0
the complainant has already been requested vide
this office Memo No. 6183 dated 01.07.2021 and
further reminder bearing Memo No. 8933 dated
06.09.2021 to specify/ provide the same directly to
STP, Gurugram under intimation to this office so
that necessary action as per Act/Rules may be

initiated accordingly.

Efect of ofher Taws according o U/S 16
ofthe. Haryana Development
Regulations of Urban Areas Act 1975.

and: | the complainant

The allegation raised at this Sr. No. is not clear s0

has already been requested vide

No. 6183 dated 01.07.2021 and
bearing Memo No. 8933 dated
06.09.2021 to specify/ provide the same directly to
STP, Gurugram under intimation to this office so
that necessary action as per Act/Rules may be

initiated accordingly.

this office Memo
further reminder

ther | Planning Haryana and ©

d to Town and Country
ther responsible
Departments and action is not available in the
record of this office and the complainant has
already been informed about the same vide this

office Memo No. 6183 dated 01.07.2021.
Moreover, the complainant has again been

The list of crimes reporte

requested vide this office Memo No. 8933 dated




|
06.09.2021 m%_
STP, Gurugram under h\ﬁmaﬁoa Wy
that necessary action ag p,, Act/p
Initiated accordingly. Tt
Ty The list of members of the ¢
Listof members of the clu

Ay
lub i NoFas. |
the record of this office, Hencz, M/y T"(N.:a{'
been requested vide this Office “E?LI
dated 01.07.2021 angq ther,
bearing Memo No. g977 da
provide the requisite report 4
Gurugram under intimation ¢, this
as the complainant too
The list of RWAs Maliby N
approval of District Registrar n
],pxl:ot available in the recorq ofbulu;ﬂis“ﬁ §
District Registrar Firms and i '
N requested vide ghyy office
6185 dated 01.07.2021 ang
g Memo No, 8929 dateq
rovide the requisite report d
Eumgrnm under intimation o

Non construction of Mumty and stalr case
in three story floors,

: Nunphnmma!‘ln!{ydm

this office 5,
us the complainant too. o

The complainant has not specified the o B*
wherein, the mumly over stair cage pa nothe f
constructed in the sajq colony. Her, sF
complainant has been Tequested vide i oz, |
Memo No. 8933  dated 06.092021
specify/provide the details of the same 4: Y
pec,lféurugram under intimation to t}dsd’:gn' &
that necessary action as Per Act/Rules ke ¥
initiated accordingly ,

area. Parking in
Group housing ang additiona] unapproved
area,

in
lllegal sale of Gomman VT

Matter Tegarding issue ralsed ot tus ey b -
related o % Fire Services, an‘
Panchkula, So, e Director, Fire Sevic
Haryana, Panchkulg has already been ﬂ@ﬁ,
vide this office Memo No. 61787 as
d further Reminder bearing M=
No. 892125 dated 06092071 1o provide &
requisite report direct!
timatlontothisofﬁc

to STP, Gurugram |
M the compise 68
The complainant has ot speciied T katsd Y
Particular common area, parking in 2 B
Housing and additional iy e
have been golq llegally by the mﬂ’:"&:& SO
the complaint has been requested vide et F
emo No. 8933 dated 06,09.2021 b ?’:“W _
same directly to STP, G“'“K"“‘m““ﬁm we| |
to this office so that necess A :
Act/Rules may be initated 3“—% :}
The Occupation of the houses i gable )
paton Certlicate i  composs at eS|
and the same may be CO;‘F:;;::R. Furthet |
t of Occupation Ce o U3
g:plnlnmt has been requested \::pﬂ"##
Memo No, 8933 dated Nmﬁ W“‘Wi
detalls of such houses, which

18




o

:mSlI?;tG 8 oocupation certificate, directly
as well ragram under intimation to this office
as DTP (Enf.), Gurugram so that

necessary
:;:l:“ a5 per Act/Rules may be initiated

the Report of  Honble | As per the information received from

hon
Vi Haryana and | DTP(HQ), the case file has been submitted to
07 port of HUDA/HSVE. Chief Secretary, Haryana for approval of the
¢ /m;w" proposal for the compliance of the orders of

Hon'ble Lokayukta, Haryana. However, no
Vigilance report of HUDA/HSVP has been
received in this office.

Moreover, the complainant has been
requested vide this office Memo No. 8933 dated
06.09.2021 to provide the same directly to STF,
Gurugram under intimation to this office so. that
necessary action as per Act/Rules may be initiated
s o accordingly.

\. ——struction of ServiceROAD. | | THE matter regarding non-construction of service
? road is related to S.E., HSVP, Gurugram. Hence,
S.E., HSVP, Gurugram has been requested vide
. this office Memo No. 8931 dated 0!115?09.20251]_;0
provide the requisite report directly to SI%
Gurugram uné:rq intimation to this office as well
as complainant too so that necessary action as per
Act/Rules may be initiated accordingly. m
duri t site inspection carried ou
ofﬂurdmaij??mu office in co-ordination with field
officials of DTP (Enf), Gurugram office, it has
been found that 10 Mir. wide Service Road along
the 30 Mtr. wide Sector Dividing Road of Sector-
47/50, which is adjacent to Plot No, E-1 to E-8 is
not constructed.

n-constru Electric Sub-éhﬁ&t The matter regarding non-construction of Electric
ki N Sub-Station is related to Superintending Engineer

(Operations), DHBVN, Gurugram. Hence,
' Superintending Engineer (Operations), DHBVN,
\ Gurugram has been requested vide this office
Memo No, 6172 dated 01.07.2021 and further the
reminder bearing Memo No. 8918 dated
06.09.2021 to provide the requisite report directly
to STP, Gurugram under intimation to this office
as well as complainant too so that necessary action
as per Act/Rules may be initiated accordingly.
However, it is pertinent to mention here
that no any site for ESS was approved /sanctioned
in the Layout Plan of the said colony but, 3 nos, of
ESS have been constructed at different locations
(Game has already been covered under
observations against Sr. No. 10 above regarding
illegal/unauthorized construction at various

E“m__ - locations).
%H&hphmmmt_ of residential plots | Regarding the issue raised at this Sr. No,, it is
tension wires, submitted that the site has been inspected by the
J field official of this office and found that some
: , portion (0.40 Mtr.) of boundary wall of the Plot

e ‘ No. 33 (Orange Drive) is falling under the
19




— influence zone (RoW) of 66 iy ;.

In this regard, DTP (gr;, o
slready been requested vide t; o ',
bearing Memo No. 8914 dateqd 06,09

o,dmuwlﬂ'lDHBVNforexmﬁn;&h'\a.
.ndtohkemuyacﬁonupmwgm .,
thereafter to send the action taken N |

to STP, Gurugram under iﬂﬂmﬁmm '

Common area being used yp ;
m‘tmrhmphhumh. §
vide this office Memo Np, 8y by
06092021 to speciy/provide the dety %
area directly to STP, Gurugram under jne. "\
to this office, so that further e
per Act/Rules may be initiated 'u'ﬁdi':
However, during latest joint site inspectiy, A
such usage of common area o
commercial activity, parking of commerciy[,
open space for selling of products (issue rzjy
the complainant vide e-mail dated
addressed to the Directorate) has been

The wmplalmnthu not mentioneq n‘: _

67

No Profit No Loss Plots

Non placement of 10% EWS Plots and 25% | Regarding the issue raised at this Sr. No, 13

running over there at site during the inspectcy, |

informed that as per Departmental policy, the 14
plots should be reserved for EWS plots and 3y
should be reserved for NPNL plots out of the b
number of plots/dwelling units of a partiily
licensed residential colony.
Itis also submitted that the EWS and N?\L

DTCP-1458 dated 31.01.2008 and approwé
Zoning Plan bearing drawing no. DTCP
dated 14.07.2008 received from the Direciont
Coples of the same have already been serth
Circle office vide this office Memo No. 8077 &a#d
18.08.2021,

However, M/s MEPL vide letter da!
12082021 has submitted the copis
aforementioned Layout Plan showing/maid
the EWS/NPNL category of plots, marked
their own in this office. Copy of the same s %
forwarded herewith for your kind perusd o
further necessary action to direct M/s MEFV
providing the details of sale/allotmert
aforesald category of plots. et W8
1t is brought to your kind notice &:ed e
Malibu Estate Pyt Ltd. (MEPL) has m&f o
total 230 no's, of EWS plots on the ’WW
Revised Layout Plan dated 31012008 of ™00
Towne. However, it is pertinent 0 meﬂ;;‘ s
that the number & sizes of NPNL & qant®
canniot be ascertained by &&sofﬁu.“ﬂ“w
not found mentioned anywhere in the 4PF

b
Layout Plan dated 31,01.2008. -




NPNL & EWS plots marked/shown by the
colonizer, as mentioned above on the aforesald
approved Revised Layout Plan dated 31.01.2008

have been found existing at site.
Regarding the issue raised at this Sr. No. it is

informed that the said colony has been ins
by the field official of this office and found that 3

no'sofDGscb}mvebeenplueedinﬂwgrezl;

belts/areas (marked/shown on the copYy

wing No.
approved Layout Plan bearing Dra
= t to your g
DTCP-1458 dated 31.01.2008 sen 831577 5o

office vide this office Memo No.
18.08.2021), which was not upproved
Layout Pla

5 s DIP (E), Gurugram has

In this regard,
already been mqguested vide this office Memo No.

6168 dated 01.07.2021 and furthef,
bearing Memo No. 8914 dated 06.09.2021 to take

necessary action as per Act/Law. However,
g’l. r;g:t.‘r.(‘:. set over an area measruing approx.

laced in the park

,)" approx. 9900 Sqm. have been placed in
tl'l:npcomer of park falling between the 14
Mtr. wide Whitewood road A

No. 10 above).
5 ¥ T amalgamated in the | Regarding the issue raised at this Sr. No,, it is
r g:ﬁaﬁsmmbdlhmm informed that the said colony has been inspected
by the field official of this office and found that
the park area on both sides of the Club site has
been amalgamated in the Club, as there is no
specific defined boundary on between the Club
site and the parks falling on both sides of the
same, as there is a partially fencing been done
mmf a ieﬁned boundary wall, due to which
bo park areas seems been | i
the Club. SPERERNLY
_ Moreover, the aforesaid Club site has
+‘;_ | been sealed by Assistant Divisional Fire Officer
: Munidipal Corporation, Gurugram vide Memo
No. 764 dated 17.02.2021 due to non-compliance
of fire norms. However, it is pertinent to mention

: ' here that the green belt is nowhere been
3 amalgamated into the i
o plot/site of School
Regarding the issue raised at this
Sr.
informed that the said colony has be:n Nin.!peco“ ltI:ei-;
by the field official of this office and found that no

-
-



bearing Drawing No, ' oV
31,01.2008) where, a temporary

s by & Iy,
pertinent to mention here
adjolning plot holders on the
shrubs/bushes are also rajseq at som

Policies,

3

Tegal Construction and

Defective and insufficent infras

72 | Disrespect to Government Orders and

The complainant hag

no
kind/category of defective
infrastructure. Hence, the ¢q

Mplainan
requested vide this office Memo No, toy
06.09.2021 to specify/ provide the
STP, Gurugram under intimatiop, md:zn 7
that necessary action as per Ac b
initiated accordingly. vy My |
The complainant has

Orders/Pol

dated 06.09.2021 to 5

directly to STP, Gurugram’ undey intimagi

Pecify/provide the
this office so that necessary action 2

more than 100 buildings

74

encroachments on

Act/Rules may be initiated accoyy. -
The complainant has nomf'isg\
no's/category of byjl

llegal' sale of

other Property,

Rﬂwn-&ymduaecmw.

76 egal, »NCToachment
by Malibu Town, py,

e -

wi

ini
Floors and Buildings arg

e —

thout valig

and cons

ts
Association h‘ou'gh its é;ﬁmu Welfare

Bearere,

Plainant has been requested
\ M&mo ND.

the details [
unit no's/ plot N0's/name of
T Properties, which have bees

initiated accordingly,

matter regarding Issue raised af (s 57,10 B
telated to the Directorate, Hence, the Dircon_|__
has already been, Tequested vide this office

No, 6166

dated 0107021 and furthe resioe
§ Memo No. 912 dated 0609208 &
the records at H.Q. level and
Necessary action accordingly, '
complainant has not spﬂﬁfdhe:nﬁ |
no's/name of building/location, - has beet|
egal encroachment and comtrud-‘-““b Welfare
Talsed by Malibu Town Plots e ™
Association through its office be":{’;‘e ihis offic
com L

per Act/Rules may be

2




f G
i Urugram;::der intimation to this office so
h\lﬂatemd lccordlngl;,n as per Act/Rules may be
However, Sh,
By " Suresh  Dhundia,
esident, Malibu Town Plots Residents Welfare

Assoclation vide letter dated 12082021, has

submitted an Affidavit dated

12.08.2021 (e
;?zlm;d) declaring therein that “Malibu ;oﬂ
. 8 Residents Welfare Association (MPTRWA)
as not done any illegal encroachment or rafsed
;:::eh::tfon in the township through its office

¥ |
7| Tlegal Agreements by Malibu Town Plots

Residents Welfare Association through its
Office Bearers on the services and for the
services without any rightful power of
authority from the Residents,

| STP, Gurugram under intimation to this office s0

The complainant has not specified the particular
Agreements made by MalibuTown  Plots
Residents Welfare Assoclation through its office
bearers on the services and for the services
without any rightful power of authority from the
residents, which has been alleged as illegal.
Hence, the complainant has been requested vide
this office Memo No. 8933 dated 06.09.2021 to
specify/provide the aforesaid details directly to

that necessary action as per Act/Rules may be
{nitiated accordingly.

[ TSale of Ground water.

The matter regarding sale of Ground water is
related to Hydrologist, Ground Water Cell,
Gurugram. Hence, Hydrologist, Ground Water
Cell, Gurugram has already been requested vide
this office Memo No. 6175-79 dated 01,07.2021 and
further, the reminder bearing Memo No-. 8921-25
dated 06.09.2021 to examine the matter and
provide the requisite report/comments directly to
STP, Gurugram under intimation to this office as
well as complainant too, so that necessary action
as per Act/Rules may be initiated accordingly.

N Cummercial' use of land - set for non

commercial purpose in Malibu Town by
some people with the connivance of some
officials of Municipal

Corporation Gurugram.

The complainant has not specified the particular
plot no's/location wherein, the land reserved for

non-commerclal purpose is being used for
commercial purpose. Hence, the complainant has

been requested vide this office Memo No. 8933
dated 06,09.2021 to specify/ provide the aforesaid
details directly to SIP, Gurugram under
intimation to this office so that necessary action as
per Act/Rules may be initlated accordingly.

However, the Commissioner, Municipal
Corporation, Gurugram has already been
requested vide this office Memo No. 617579
dated 01072021 and further, the reminder
bearing Memo No. 8921-25 dated 06.09.2021 to
examine the issue and take necessary action as per
Act/Rules and thereafter to send the report
directly to STP, Gurugram under intimation to
this office as well as complainant too,

P

5 ?:Rl}udit of services since last revision of

Regarding the issue raised at this Sr. No,, it is
informed that no such auditing of services has
been heard in general and also not found therein

~——
23

specify/provide the aforesaid detalls directly to

| A®



-

e FIDRUA Act No. § g 1975 i
- R T t req“e’[gd to examine the Same at Q;I:'
level. '
\ \ tions | The complainant has not Specifieg
vmmu\ammmd;ﬂ‘rc"“& | o imposed vide approyeg Layoy
imposed through Layout which has been violated ang

the complainant has been req d

ey
offce Memo No. 8933 dypeq e i

Details of land available under Open | The details of land under
Space.

already been provided in theopm

2PProveg
Plan bearing Drawing N, DTC.
31.01.2008 sent to Circle of

fice vig,
Memo No. 8077 dated 18.08.2021,
However, DTP

(Enf) has ‘hﬁdy
requested vide this office Memo N, 615
OLOZ2021 to take pece T

Act/Rules, Further, devia;::g a

: and further, rom; er be:::?f:
No. 8914 dateq 06.09.2021 to take neces w
2 per Act/Law and to send action taken gy
your good office under intimation t, this offy. |

However, it i, Pertinent 1, Mention hey!
that the oyter dimensions alongryin detis |
Open spaces are

= e

A th has bee
: £

——ralions againstSr No, 10above). |




e*
Annexure-B

the towrll.hlp of | The luﬁec&d colo .
ny was inspected by field officials of this
47 & 50, | office and the status of unauthorized construction in the form

Towne Sector
consisting  of | of Guard Rooms & Toilets raised over the site without prior

plotted Colony | permission/approval of Bulldin Plans from the ent
area 204.79 Acres is given below:- -
255 Sqm. has

4
ﬁlﬁf:g GH. Component .. A Guard Room measuring approx
g area 1189 Acres been constructed in the park/open space falling
med o veri the status of between the various units of EWSBlock.
ol construction (in| ii. A Guard Room measuring approx. 16.05 Sqm. has
e form f toilets & guard been constructed in the comer of park opposite 0
ooms) raised over the site Primary School (1.09 Acre).
ot prior | 1l A guard room measuring approx. 350 Sqm. has be;“
wmi,ﬂm] approval of constructed in the green area falling on 18 Mtr. W7 f
Building plans from the internal circulation road adjacent to Commercial site
pepartment G- No. 2 of MoM measuring 2.723 Acres (Good Eartt)
; PR -
dated 1‘6.03.2021) found thata D.G. set

I During the site inspection, itwas been
over an area measuring 2 rox. 80 Sqm. has
;mrsxg :: 12 Mtr. wide Starwood

Gurugram-Sohna Road.
However, Regional Officer, HSPCB, Gurugram has
also been requested vide this office earlier Memo No. 6164-
6165 dated 01.07.2021 for taking necessary action on the said

{ssue, but the report is still awaited.

license/approval of Layout
Plan (Sr. No. 10 of MoM dated

The epproved Layout/Zoning/ Demarcation Plan of
the subjected colony have been examined and found
that no such Community Centre has been approved.

i

o
5

16.03.2021).

To eamine the status of
construction of Club House,
whether it is fit for use or not
and status of Occupation
Certificate as on date (Sr. No.
1 & 13 of MoM dated
16.03.2021).

A site measuring 248 Acres for Club has been
approved Directorate in the
uyout/Zonh‘lg/ Demarcation Plan of the subjected
colony, as per prevailing norms. Part OC of the Club
stands granted by Circle office vide Memo

No. 4355 dated 22.06.2009, However, the same has
been mled by the Assistant Divisional Fire Officer,
unicipal Corporation, Gurugram vide Memo No.
764 dated 17.022021 due to non-compliance of Fire

Norms.

g‘”ms&oolsitebehg
in the name of GD.
Goenka Public School has

As per approved Zoning Plan bearing drawin
DICPA638 daied 14072008, plot <y ofgé}ks"
adjoining to the said nursery school site has bee:i

ncroached open park/green

amalgamated in the plot of Nursery School (NS-7,

5



P

he shool| ¢
mmbe&“}dﬂo. 15 of MoM

dated 16032001,

. umt Plnn bearing Dl’nwing Ng. IE_FEQ};,M
Wy

transfer/handed over uh\:lothe Govt,/ Den, “ﬁ;
reference to the same, the colonizer yigy |
same le
um\':d h“ﬂo‘d? land 20.07.2021 (copy enclosed) has :::1
on ’!‘wﬂﬂ“ . No. have already appueg/m(l;mredronhe cgm,,,h.:
inwentory, if require Municipal Corporation, Gurugram ang
16 of MoM dated 16.03.2021). Planner, Gurugram vide letter dated m%
17.05.:2016 respectively for handlng over the
the Govt./Department. :

measuring area 0,247 Acres) Ton ™
m “ l Sepnmte Plot in [l'\ e &lmn-{

31.01.2008. [N N
The colonizer was directed vida this offey
6154 dated 01.07.2021 to provide Memgy

the sty .
under the Service Ro;:’ ofu‘l‘:

without
permission of the Department

(Sr. No. 20 of MoM dated
16.03.2021),

HSVP, Gurugram & Executive E“zhem
Health Department, Gurugram have been
vide this office Memo No. 6150-52 dated UTvETN
take immediate necessary action regarding the g B
but the is still awaited. um.‘l

L. The revised Building Plan for said
measuring area 1033  Acres

Regional Officer, HSPCB & Execyiig

_ es has hy
approved/sanctioned in favour of M/s Maliby By

P, Lid, vide your good office Memo No. 1934y f -
18.03.2015 and the Occupation Certificate for the amy

was issued vide your good office Memo No 7g/f
dated 19.09.2018,

The complainant vide e-mail dated 150821 8
16.04.2021 attached a letter of Malibu Estate vt Lit| |
Which has been addressed to Malibu Esus
Dispensary Pvt. Ltd, wherein, the explanatia
regarding permission for d the Dispensuy
Bulding and the name of compebet| |
tuthority/concerned Department, who grantsd 8
pem&ulonbdosohubemmgh!.}!o\mu!i ’
not aware of the said facts till the receiviy

office was

of aforesald e-mails dated 15.04,2021 & 16042021
However, as on date, the Dispensary Building sk
demolished at site. As per opinion of this office B g
1s no such provision for obtnining approval regani
demolition of such site by the applicant. Furthét, i&:
also apprised that s the competent authonty

granting approval/sanction/renewal for such kind

N

subml of Memo

bllder hap ¢y *‘;SPCBu;dCom:usm?gmUNocmmwm“““

the now applied for 02.09.2020 (copy enclosed), whereln 1
e and why Good Ear refused the consent under Secton 28 0yl | 3

enV!ronm;:ltb"ﬂlhd plans for (Prevention & Control of Pollution) Act Ci!l"dd 4

(S, No, under Section 21 of Alr (Prevention &
21 of MoM dated 16.03.2027) Pollution) Act, 1981 i

sites is Circle office itself. - _‘
This issue Is required to be deliberated at the -
HQ. 1t is also intimated that the complains®




\ i

jnt-wise commients on is

Sues menﬁo;ned i
order dated 25.11.2019 in Complai n Hon'ble
t 'Lokayukta Haryana
gharman and Complaint. 169 ofgm: ﬁ::: 319 nfv gnon fil

gohna Road, Sector-46, Gurugram, . Kohli, Maliby Town,

The competent authnﬂty 2 the A% &
fcense 18 the Director, whereas the te o> 7, E0t
approval of Government, no. 36 of 1

approval for grant of
997 was granted after

mmmtmuuthm-ltyupaﬂm&tof!mwmlpprwdfor '
- ot  app grant of
license Director, tas per section 9A of Act of 1975, Director shall t
lum . . - m
dmmlruml,?behmedtolﬁmfmnﬁmetnﬁmabythecomment
for efficient administration of the Act ibid., Hence, the Director is bound by the
orders of the Government: The internal concurrence/approval of Government
was required for grant of license since the year 1991. It is only-after 01.11.2016,
that the files for grant of license were not sent to the Governmient for internal
concurrence, when the Govt. decided to amend the Standing Orders which were

amended w.e.f. 1112016, -~

The license was granted without determining the experience of licensee in real
estate and establishing financial positions and the capacity of the developer to
develop a licensed colony.

Aol The first license no. 71-75 of 1992 dated 28101992 was granted after duly
; ascertaining the capacity of the colonizer Le. Malibu Estate Pvt. Ltd. to develop a
colony over an area measuring 107.667 acres as per prevailing provisions i.e.
section 3(2)(c) of Act of 1975 and Rule 8 (¢) of Rules of 1576. Subsequently,
additional licenses were granted considering the technical and financial capacity
of the colonizer on the basis of the already granted license as mentioned above.

.

08 3:- As per Rule 12(2) of the Rules, 1976, the license granted under Sub section 3 of
section 3 of Act of 1975 shall be valid for a period of 2 years from the date of its
grant during which period all development works in the colony shall be
completed and certificate of completion obtained from the Director as

provided in rule 16.

) % In case the colonizer
specified in the license then colonizer Al apply for renewal of

fails to complete the development work within the period
license under Rule

13 of Rules of 1976. As per Rule 14(1), D18
and accordingly, the licenses of the colony namely Malibu Town were renewed.

competed and the renewal was granted under Rule-13.

% Thebnﬂdmgx;-uto
Yoy

' The Act of 1975 mandates d

period of license and no
27

DTCP is competent to renew the license

be completed within 2 years but the same was not

evelopment works to be completed within validity
¢ to construction of buildings: The rule-13 read with



Reply

" no reln;

unwmmwwmwﬂ‘“”"""l_“’"'_'_'_“‘"”'”ﬁlsz
sated 28101992 were granted to the colonizer for development of regq,
loted colony Gver an area me (¥ glw.ﬁim.ftbmmuwh
;dwﬁdl'dwh"mmwm“'mu'ithwh%
‘m.mumﬂemydwdwﬁiﬂmoﬂsmﬂm“lﬂitymm
m'hmm.hrgem’aofmore than 100 acres. Considering this, the g
legislative, through amendment in the Act of 1975, extended the validity of licere
hmimﬂh'immdeNm‘Yﬁﬂ'Wsmﬁdgmml
dated 1803.2009 & 04.04.2014 respectively, Even after that the Rule 13 of yjy I}
1975 enables to further renew the license for a perlod of 5 years (initially ftw
one year which was subsequeritly increased to 2 years & thereafter to 5 years) The
part completions were granted on account of the reason that the development
works as per approved layout plan were not completed in all respect. Furthe,

licenses for additional land were granted which include the layout plan in toaly
of the licenses granted for the colony,

Rule 16 of Rules of 1976 provides for issuance of the completion ceréfca/pst |-

~-completion certificate of a colony. It is submitted that before issuance of b |
completion certificate to the colonizer, the Department of Town & Couly
Planning, seeks confirmation report from field that the services are laid atsies

 accordance with approved service plans/ estimates. The part compleion &
granted only after receipt of satisfactory report regarding laying of W‘tﬁh
The same practice was also adopted while issuing the part completion certfia®
of MEPL. The Completion Certificates of aﬁnoot 94.04 % of the total colony ¥

~ lssued by the Department Hll September, 2016, Therefore, the part comp™ :

certificates of the colony were granted as per Act/Rules within validity ‘¥
licenses,

There is no Provision to renew the licenge afte: expiry of license.
Section 13 of Act of 1975 em.poiven the Dlrectnr to compound wd‘i‘
[Punishable under the Act The - t Tas renewed the license

charging. penal. interest, fon, delay. infling request for,renevsl & e

o i et e
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The builder hag gy taken gp

cl
T.C. Gupta, Te8pondgny wllh:t:n s oy
conditions hag agaln ro -

the systom |, th
Ng the | at Mr,
Kind attention iy Inviteq lown::: :,::1”“ 2010, Mtion of fhe

Issued by the Mlnlatry of EnVll‘onma

ring 24,68 acres (9,09 hectnres), Therefore,
4.09,

MoEF nolification dated 1 2006 wig nof applicable i respect of |
of 2008, although it g admitted tha

the aforesalq

Icense no, 15

the competent authority for
enforcing the MOEF notification dnted 14,09.2006 5 Department of Environment
and Forest,

The colonizer hag not constructed community buildings,

The Section 3(3)(a)(iv) of Act ro. 1975 provides that the community site either
within the

ty site shall

can be constructed by the licensee/colonizer or get it constructed
stipulated period, failing which, the land earmarked for communi

vest with the Government. It is pertinent to mention that the pre

scribed time for
construction of community

slte was upto 30.05.2018 ns per section 3(3)(a)(iv) of

Act no, 1975, However, the sald date has now boen extended wpto 5 years ot o

time w.e.f, 30,05.2018 vide notification dated 31,01.2019 subject to payment of
extension fees,
| As per approved layout plan, total 16 nos. of community sites were
ided, occupation certificate in respect of 11 no. of community buildings had
l::l:de I;een & ted Hll September 2018, One religious building has been
Y gran

d to the Government and slte of sub-post office has been provided in
hﬁm ntre, Now; the occupation cectificates in respect of only 4 no. of
C! " [

i 1ia the colonizer before
_ . ulred to be obtalned by
communlty bulldings are req

les of 1976,
n certificate under Rule 16 of Rw
Issuance of final completion cer
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Issues 10:-

Reply:-

1% A f policy dateq

I L violation of policy 27.03,204
o ¢ !ndepmdﬂ“ ﬂomﬂlj;‘und“ consideration of the Di K

Sale ©

ter 19 9 Tectoray,

pmvﬂ that the n;:‘::;.uon no action has been taken. m
fteo

{ereby insP

wation of independent: floors stands decide by bncy
The matter of regls § under section 10 of the Act no. 41 of 193 e K
vide order dated 15.01201m challenged before the Appellant Aummi;;f’*:.
the aforesald orders h‘; Government, Haryana Town and Country Piar:‘
mp‘lsemw“.wm_&ﬁ&yofmmmmd T,
watmg by the appellant authority, wherein t has been b
declded on Pﬂ‘" to 27.03.2009 is not illegal. Further, the Hon’ble P""llbu
rmﬂo;gl\ court vide it order dated 18.03.2020 in CWP No. 25817 o1
Om Parkash Parihar & Another Vs State of Haryana has observed ﬂntth,*
guidelines i, poliy dated 27.03.2009 ave discriminatory and violatve o
provisions of Section 17 (1) of the Registration Act. The said guidelines caoet
prevail upon the statutory provisions of law.

The Mumty was constructed without there being any provision z4 i
violation of approved building plans. ‘

m'pmiﬂmofMumtyevmlfnottMuintheappmed building plans g

whm!lmmhmlmchd,isacompmmdable oﬁmmmm
pollcy is not against the policy of Act/Rules

the colonizer has reported that all the
_ for by the eledricityd!pmmmfotldﬂq
up of 33KV(ESS) have been submitted but this report itself is sufficient
¢en accorded so far. Thus the colonizer hs
sub-station as required, '
Itbmbuﬁﬁad&mt&m%lﬂf'ﬁ% site has been approved upﬁiﬂfm

housing scheme of Malibu Town colony and its operational at site to meet e
electricity demand of its residents, Further,

intimated that electrification
; Tevel, although as per the
KV sub-station, whereas

during the site visit, XEN, DHEWN
Plan of Malibu Town was sanctioned on 3 ¥V
HERC norms, the bullder is required to constucta

the bullder has completed partial work of B

independent feeder and also fnstaleq 19 /125 MVA, 33/11 KV power T/F %
colony. Superintending Engineer,

&t Malibu Town with connectivity through '° %:‘.‘ w
independent 33 Ky feeder from 229 KV sub-station of sector-72: GMU




‘ {VBN ghall obtain the approval of HERC for regularlzing the above pmpoggd
L dling arrangement. These facts were submitted to the Hon'ble Lokayukta,

,{ [
aryana by STP, Gurugram, whﬂe filing the ATR dated 23.04.2015, 07.07.2015 &
13_07.2015.

sTP, Gurugram did not take

steps for com
that the Senior Town £ pliance of his own speaking order;

Planner has once again errored in his
2 responsibility of
enforcing compliance of his orders dated 21.3.2011, STP has aga!;n mfuu?ir to

act or enforce the provisions and did not check the violations
wherein the _. -
r BSNL office/exchange and VITA booth built on the green bel, e

eple The action taken report has been filed by STP, Gurugram vide his letter dated
: 07.07.2015, dated 03.07.2015, dated 26,10,2015, dated 24.03.2015, dated 13.07.2017
reporting the status of action taken report of each issue including the removal of
encroachments from the green belt. Moreover, the Hon'ble Lokayukta, Haryana
1 at para no. 2 in page no. 20 in his final report dahe& 25.05.2018 that DTP (Enf.),

" Gurugram has carried out the demolition drive on 25.02.2012 to report the
aforesald structures including the vita booth, BSNL exchange etc. Moreover, the
case of lodging the FIR was forwarded by DTP (Enf), Gurugram vide memo
dated 19012012 to Commissioner of Police. Further, DTP (Enf) Gurugram has
{ssued restoration order under section 10(2) of Act of 1975 on 13.07.2017 for BSNL

office. Moreover, the Department has granted in-principle approval on 07.03.2019
to revise the layout plan of the colony. No orders torreglﬂaﬁzé the unauthorized
structures raised in the green belt have been passed.

However, it is pertinent to mention here that the said colony was
jointly inspected by field officials of DTP (P), Gurugram office in co-ordination
with DTP (Enf); Gurugram office-and found some unauthorized structures
raised in the green areas/parks, which are the.components of essential services
(Sewerage Treatment Plant, Electrical Sub-Stations, BSNL Telephone Exchange,
D.G. sets & Milk Booth) alongwith temples/religious buildings etc. The removal
of such unauthorized structures will disrupt the essential services being

r delivered to the general public/residents of the colony and the same may hamper
the public at large. Hence, the decision for directing DTP (Enf.), Gurugram to
take necessary action against the unauthorized structures'raised in the colony,
may be taken at the Directorate level,

=L RO

Action taken report itself is sufficient to prove that the colonizers have failed
to comply with the terms and conditions of the licenses and the respondents
who were duty bound to ensure that the terms and ‘conditions of the licenses
are complied with by the colonizers have failed to do their duty and no serious
steps have been taken to get the sald terms and conditions complied with or in
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F - ..' == .:ﬂm .s‘iﬂ't the Colgnin .
' r m lh' .W'. to ,b' mmended asi;nﬂtn{" W
responsible for derelicy, !, |

fordmllcﬂonofh“ d“ﬂ"lndm.ﬁmhh*

wia ofﬁaasxNo'rehn:nlir.mlmheensiqm,,me b
wmﬂmdiﬁoﬂloflicmﬁmﬂeghmofl

the following facts w.r.t the compliances mad, b"‘

colonizer as already entioned in the synopsis. The license no. 7175 of g5

of 1993, 1519 of 1994, 36-46 of 1997, 15 of 2008 were renewed after majipy o

. mmPnuulunduRule 14 of Rules of 1976.

Further, the oompmy-had obtained part completion certificate ek

area measuring 120.7 acres, out of the total licensed land measuring 204 sy

ﬁmz_w&mmmﬁmtofnmfunhu,ﬂnpmc@pm%

for an area messuring 192,606 acres (94%), out-of the total area of the wiay

measuring 2048 acres; (except group housing component) has been issued udy

: Rule 16 of Rules of 1976, meaning. thereby that the majority of the colony ky

i bamhld'dmuper&wappmedhyuutpm

The proceedings in accordance with Rule-18 & 19 of the Rules 1976 kae

sot been undertaken on account of satisfactory performance of the licensee wib

| ‘ regard to development works carried out at site as evident from the datesd
grant of part completion certificates.

| .. Hence,itis proved:that the scrutiny report is devoid of merits and das
| not contain the factual position, Therefore, no officer is responsible for dercliin
of dutles and no action s to be recommended against any offier ¥
recommendations of Registrar are baseless and against facts. .
Therefore, this allegation of the complainant on the officers-of the Departoe®
also not legally tenable, : '
Further, as regard the observations of W/PSTCP regarding consé®>®
of ST as recommended by the Hon'ble Lokayukia Haryana n the <@ |
para office enquiry report dated 25112019, it is submited "
submission/comments of this Department at ‘A’ st NP/227 and B 8 /2"
 reiterated alongwith the comments of DTCP at NP/230-232 # w e
recommendation of W/PSTCP at NP/233,
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The colonizer has not complied with th
and 28 of Rules, 1976, & terms and condition of Rule 24, 26(2)

This allegation of the complainant is not valid. It i submitted that all the layout
plans of the project were g ednperﬁnphnnhgnomupmnﬂins"th‘t
time. However, it is submitted that layout plan is approved at Directorate level,

so the concerned DTP (HQ) should examine the record of the Directorate and

submit the clarification on this allegation of the complainant.

No fire hydrants have been provided as per the requirement of NBC.

The information sought in this point fs not available in the record of eld offices
30 DTP(F), Gurugram has sought the sald information from the Fire Services,
Haryana, Panchkula,

Developer has not got the license renewed from time to time, thereby huge
financial loss of State Exchequer,

The allegation raised by the complainant is not valid and sustainable. In case the
colonizer fails to complete the development work within the period specified in
E\e.ﬁme,&mcolmﬁmmnpplyfwmwaloﬂkmuuhdakuleﬂomules
of 1976. As per Rule 14(1), DTCP is competent to renew the license and
umdhgly.&nﬂmunfﬁnmlmqmmlyMﬂibuTmmmwed.m
m«hmmwmhmmdem.m&n
pmvﬁmdthunwpnmuudhguhﬁmofwbmm“km%&
itsRdu,lW&Ith&omhmiﬂndﬁut&emlmﬂmsuhﬁbﬂwnquutofﬁn
mmﬂofﬂmmh&nmwmuﬂﬂmwlwkpmofrmmalofﬁm
isdmatDirectorahkveLSO.&emdDTP(HQ)shwldmudne&m

. record of the Directorate and mhuﬁtﬂmdulﬁmﬁonm&ﬁnﬂegaﬂonofum
complainant.

12 nos. of additional licenses have been granted and amalgamated despite
prohibition of such Act under Rule17 of Rules, 1976.

The allegation relsed by the complainant s not valid and sustainable. The
licenses to Malibu Estate Pvt. Ltd, and Ors, were issued by the Department for
development of plotted colony from time to time, All these licenses were lssued
mdu&epmmmofuuymwdopmmtmdkeguhﬁmdummu
Act, 1975 & ts Rules, 1976, It is also submitted that the field offices only send the

- process of grant of license is done at Directorate level.
site reports and h[;;gd{:{o) dwulds::mlne the record of the Directorate and
So, the concerned

i inant.
submit the clarification on this allegation of the complainan

3
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Bty

ite mentioned in th \
unity facility site menti ® &Dpryygg Q
Ty §

gald colonty
ot hecolony ¢ YR
[ssue 19 The encroachment has been made on the green belts and open "“uh ._:
tructure. .
rilsing permanent®

at 2™ Paragraph of Issue ralsed at Sr. No, 12 el
n

5 mﬁ;,mu.by e field staff of DTP(®), g,
the

de
The su on ma
in the im
assoclation has been ignored portant
Tssue 20 The “'I l::;:t:mp i collusion with the clt:velope:i . _
- This allegation is ot valid. THs Wu";’“"’“' @ declsion rey
2 mw;p: t:umlclm on .::ou::: floor to ucm terrace on the COngtrycy
Issue2l: ~ Nocons RO
~ floors.

wih the members of RWA, it was decided fo
Rplye  Afer baving R SeSHE L o 1201, ladder to acess e e

adder to actess terrace. As
pmddedonmploubutmuldmlbzpwvidedml?plouduebmm

of the plot owners.
Thmhmtpéﬂfnrthzte!cphoneexchmge.
Yes, it is true thatno space for telephone exchange is approved in the layoutpha

Reply:-
. Itisakowﬁrnaﬂbmmﬁmthatinu]epbmexdmmgebamlmlb@,
and is not approved in each plotied colony.

Tssue 23 smmpuemphnthnbmihl&ed&mthepnpmdhaum

Reply:- NoSemgeuumtplmhasbemappmedmthelayoutpimHm
uwmﬁmmaﬁmmgardhlguwmmybeavaﬂablehﬂ\enimuum
plan estimate are issued from the Directorate. So, the concermed DTP (0
should examine the record of the Directorate and submit the clarification on £

point
The submission made at 2 Paragraph of Issue raised at St No.1

above are relterated to avold repetition,

ssue 2 No objection certificate has been obtalned MOEF and construction has
made without Environmental clearance,

Kind attenion s Invited towards the notifiction no. §.0.153 dated O™
isued by the Ministry of Environment 4 Forests, Government of 1 ™
mﬁﬁnﬂmhappucab!efnrhprojecuhnvhgmammmmmwu
constructed area more than 20,000 sq, mm,whemsummlsdmf‘
granted for an area measuring 26,68 acres (9.99 hectares). Therefore, ¥
MoEF notifcaton dated 14,09.2006 as not applicable in respectof 1™
of 2008, although it is admitted that a condition w.r.t MoEF mﬂﬁﬂmmw

;

w B

s,




/
inadqertently imposed in the license,
Moreover, the Part Completion certificates

of the colony w.r.t all the licenses
d by the Department till 05 no. 15 of 2008, were
1976. Hence &mummnhimmigmwlﬂlkule 16 of Rules of
vide.ucenle’rtolsof i f:m” additional area measuring 24,631 acres
MOoEF notificati g 15 less than the areas prescribed in the
o on dated 14.09.2006. Moreover, the competent authority for

enforcing the MOEF notification dated 14.09.2006 is Department of Environment
and Forest.

Nomb-pol!oﬁiuhubeenms&ndedlnthecolony.

Nogpclhub-putoﬂuﬁhhlpprwedhﬂnhyoutplmof&wm-
nowwu.-dhofmb-putomceiuppmdmn jal area of the
com,wbkhhunlmdybemhmdedomwﬂnroahl Department.

The bank guarantees submitted by the dm-loper.hu been released contrary fo0
the provisions of the Act/Rules. '

Thededslmmgardh\snhmdbu&gumwhumatmmhlevd&
&uwmmdmm@mﬁmhl&mmdofﬂnwmbmd
mhﬂt&uduﬂﬂﬂﬂmmddldhpﬂmdﬂumml

mwwmumm,mmummmmunwmnmw
imuidpom-wiumplywumoﬁledbyﬁmnepuﬁthﬂme%Lohyukh,Harymn.

Hece, no further comments are required on behalf of field offices.
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District Town Planner
: , Guru lannin
DEPARTMTTOF.MW comy(? G)G
Office Complex, Sector-14, Gurugram,
Tel No.: 0124-2320573,
p—-— E-mail: dtp5.gurug ,

To Dated: 0|-07-202|

District Town Planner (Enforcement),

Subject-  Allegations alleged by Sh. Raman Sharma (the complainant) for allegations being
overruled/unheard/not written in the site visit report submitted by the Committee
constituted for site inspection of Malibu Towne and objections raised during the

meeting held today L.e. 16.03.2021.

Reference:- E—mﬂdatedlﬁ.m&opyudmd)ufﬂtkmnﬂum

With reference to subject cited above, it is intimated t!utvideabovenfandemaﬂ,n
mnldsamuﬂmemmw&emﬂmammhanbemde and observed
ﬂat&wiununhednt&.No.10.12.13.39,40,41,65,66,68.69,70,73. 76, 79, 81, 82 & 83 are
maﬁwmoﬁm.ﬂmhhmﬂbmﬁnummmd.mmdhmmry
action. Thereafter, mdﬂ:acﬁmhkmmpmtdkecﬂywSmimeﬂm,Gmgrm under
intimation to this office.

District Town
Gurugram.
Endst No. 6163 ~ Dated: 0l-07-202

acopyisformrdedh&nlorrown Planner, Gurugram Circle, Guru for
information please. '

District T anner,
Gurugram_




District Town Planner, G
y GUru
DEPARTMENT OF TOWN AND msmm !{P]’mﬂﬂsl . Y,
HUDA Office Complex, St ’mw“""”

Tel Noz 0124-2320573.
- — “‘“““*M@&ﬁ@g
REMINDER-I
Memo No: DTP(G)/2021/ 831Y
To Dated: 0/o5 202
District Town Planner (Enforcement),

Gurugram.

Subject- Allegations alleged by Sh. Raman Sharma (the complainant) for allegations being
overruled/unheard/not written in the site visit report submitted to STP, Gurugram
by the Committee constituted foe site inspection of Malibu Towne, Sector47 & 50,
Guragram and the complainant’s clalms regarding 83 no's of lssues been omitted f
from thelr site report. i

Reference: Complaint of Sh. Raman Sharma received vide email dated 16.03.2021 and in
continuation to this office Memo No. 6168 dated 01.07.2021 & Endst. No. 8079 dated
18.08.2021.

Your kind attention is drawn towards the above referred Jetter dated 01.07.2021 vide
mﬂunwnquemdmmk\etheiuuurdsednt&ﬁa&, 68 & 82 by Sh. Raman Sharma
(the complainant) through o-mail dated 16.03.2021 and to send the requisite report/comments

directly toSmhrTownPlumer.Gum;umo!ﬁcehnduhﬁmﬁon to this office.
Further, the site report containing deviations/viclations found in subjected colony
w.r. the approved Layout/ Zoning Flan was sent vide this office Endst. No. 8079 dated 18.08.2021
to take necessary action against the deviations/ violations found at site as per Act/Rules. However,
no intimation regarding action been taken against the same, has been received tll now.
Now, in supersession of the site report dated 18.08.2021, the latest site report
(Annexure-A) containing the deviations/violations found at site is being sent herewith with the
request to take necessaryacﬁomgnhstthmm as per the provisions of Act/Rules and send action
taken report directly to Senior Town Planner, Gurugram under intimation to this office,

of Wﬁ% |

(‘Gurugrm% ]

Endst No. ®315 Dated: 06{09);)&‘

_ A copy is forwarded to Senior Town Planner, Gurugram Circle, Gurugram for
information please.

District Town Paner,
%/ C Gurugram.



w

Planner, Gu
gstrict TOWH » Gurugram (Plannin
2 @TMENT OF TOWN AND COUNTRY PLA 8131 2
7P quDA Office Complex; Sector-
piex, tor-14, Gumgmm
Tel No.: 0124-2320573 4
E-mail: dipb.p " o

REMINDER-
Memo No: DTP(G)/2021/ /2322
Dated:

Z3]1112=2)

District Town Planner (Enforcement),
Gurugram.

Al!egahons alleged by Sh. Raman Sharma (the complainant) for allegations
being overruled/unheard/not written in the site visit report submitted to STP,
Gurugram by the Committee constituted for site inspection of Malibu Towne,
Sector-47 & 50, Gurugram and the complainant’s claims regarding 83 no’s of
issues been omitted from their site report.

». Complaint of Sh. Raman Sharma received vide e-mail dated 16.03.2021 , STPF,
Gurugram office Memo No. 5048 Dated 22/10/2021 and in continuation to this
office Memo No. 6168 dated 01.07.2021 & Endst. No. 8079 dated 18.08.2021 and
Memo No. 8914 dated 06.09.2021.

Your kind attention is drawn towards the above referred letter dated 01.07.2021
B which, it was requested to examine the issues raised at Sr. No. 65, 68 & 82 by Sh. Raman
ma (the complainant) through e-mail dated 16.03.2021 and to send the requisite
orl/comments directly lo Senior Town Planner, Gurugram office under intimation to this

Further, the site report containing deviations/violations found in subjected
Layout/Zoning Plan was sent vide this office Endst. No. 8079 dated
action against the deviations/violations found at site as per
regardingacﬁonbeenmkenagainstﬂuesame,hasbeen

fony w.r.t. the approved

021 to take necessary
d/Rules. However, no intimation

eived till now.

' Now, in supersession of the site report dated 18.08.2021, the latest site report
imexure-A) containing the deviations/violations found at site is being sent herewith with the
Kust 1o lake necessary aclion against the same as per the provisions of Act/Rules and send
i taken report directly to Senior Town Planner, Gurugram under intimation to this office.

/copy of E-Mail is attached.
o/ Distric Planner,
< Gurugr

o 19323de (233N Daed 23)11)%3)

rarded to the following for information please:-

A copy of the above is forw :
L Director, Town & Country Planning, Haryana, Chandigarh.

) .
* Senior Town Planner, Gurugram. : @/ trictjpwn Planner,
¢ Guru

——




